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PART IV

Acts of Gujarat Legislature and ordinances promulgated and Regulations
made by the Governor.

- The following Act of the Gujarat Legislature, having been assented to by
the Govemor on the 17ft December, 2019 is hereby p-uuti.t.o fo, g.n"j
information.

K. M. LALA,
Secretary to the Government of Gujarat,

Le gi slative and Parliamentary Affairs Department.

GUJARAT ACT NO. 29 OF 2019.

(First published, after having received the assent of the Govemor. in
the "Gujarat Government Gazette,! on the 17ft December,20l9).

AN ACT

further to amend the Gujarat Goods and Service Tax Act, 2017.

It is hereby enacted in the Seventieth Year of the Republic of India as

follows:-

1" (l) This Act may be called the Gujarat Goods and Services Tax Short title and

(Amendment) Act, 20rg. commencement'

(2) rt shall come into force on such date as the state Govemment

may, by notification in the Official Gazette, appoint.
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2017"

Amendment 3"
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rof Guj.25 of

2017"
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2" In the Gujarat Goods and services Tax Act,2017 (hereinafter refened as
"the principal Aef), in section 2, in clause (4), afterthe words .the Appellate
Authority for Advance Ruling,", the words ,,the National pelrate
A ority for Advance R.uling,,, shall be inserted.

In the principal Act, in section 10,_

(a) in sub-section (r), after the second proviso, the folrowing
Explanation shall be inserted, namely:_
"Explanatio,rz.- For the purposes of second proviso, the value
of exe supply of services provided by way of extending
deposits, loans or advances in so as the consideration is
represented by of interest or discount shalr not be taken
into account for determining the value of turnover in the
State.";

(b) in sub-section (2),-
(i) in clause (d), the word "and" occudng at the end shall be

omitted;

(ii) in clause (e), for the rd ,,Council:,', 
the words ,.Council;

and" shall be substituted;

(iii) after clause (e), the following clause shall be inserted"

namely:-

"(0 he is neither a casur il taxable person nor a non-resident

able person:";

(c) after sub-section (2), the following sub-section shall be added.

namely:-
*(2A) Notwithstanding anything to the contrary contained in this

Act, but subject to the provisions of sub-sections (3) and
(a) of section 9, a registered person, not eligible to opt to
pay tax under sub-section (l) and sub_section (2), whose
aggregate tumover in the preceding financial year did not
exceed fifty lakh rupeesz may opt to pay, in lieu of the tax
payable by him under sub-section (1) of section 9, an amount
of tax calculated at such rate as may be prescribed, but not
exceeding three per cent. of the tumover in the state" if
he is not-

Guj.25 of
2017"
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(a) engaged in making any supply of goods or services which
are not leviable to tax under this Act;

(b) engaged in making any inter-state outward suppries of goods
or services;

(c) engaged in making any supply of goods or services through
an electronic commerce operator who is required to collect
tax at source under section 52;

(d) a manufacturer of such goods or supplier of such services
as may be notified by the Government on the
recommendations of the Council; and

(e) a casual taxable person or a non-resident taxable person:

Provided that where more than one registered person are
having the same permanentAccount Number issued under the
Income-tax Act, 196r, the registered persons shall not be

eligible to opt for the scheme under this sub-section unless

all such registered persons opt to pay tax under this sub-

section.";

(d) in sub-section (3), after the rds, brackets and figure ..turder sub-

section (1)" at both the places where they occur, the words,

brackets, figure and letter "or sub-section (2A), as the case

may be," shall be inserted;

(e) in sub-section (4), after the words, brackets and figure ..of sub-

section (1)", the words, brackets, figure and letter "or, as the

case may be, sub-section (2A),' shall be inserted;

(0 in sub-section (5), after the words, brackets and figure ..under 
sub-

section (1)", the words, brackets, figure and letter ..or sub-section

( ), as the case may be,,, shall be inserted;

(g) after sub-section (5), the folrowing Explanations shall be inserted,

namely:-

"Explanation 1.-For the purposes of computing aggregate

turnover of a person for determining his eligibility to pay tax

under this section, the expression "aggregare turnover,' shall

include the value of supplies made by such person from the lst

30-3
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day of ril of a financial year up to the date when he becomes
liable for registration under this Act, but shall not include the
value of exe t supply of services provided by way of
extending deposits, loans or advances in so far as the
consideratio is represented by way of interest or discount"

Explanation 2._For the p oses of determining the tax
payable by a person under this section, the expression .,turnover

in the state" shall not include the value of following supplies,
namely:_

(i) supplies from the first day of April of a financial year up
to the date when such person becomes liable for

(iD exempt supply of services provided by way of
extending deposits, loans or advances in so far as the

consideration is represented by way of interest or
discount.'"

4" In the principal Ac( in section 22, in sub-section (l), after the second

proviso, the following shall be inserted, namely:_

"Provided also that the Government m on the

recommendations of the council, enhance the aggregate tumover
from twenty lakh rupees to such amount not exceeding forty lakh
rupees in case of supplier who is engaged exclusively in the supply of
goods, subject to such conditions and limitations, as may be notified.

Explanation.-For the purposes of this sub-section, a person shall be

considered to be engaged exclusively in the supply of goods even if
he is engaged in exempt supply of services provided by way of
extending deposits, loans or advances in so far as the consideration is

represented by way of interest or discount.,'.

In the princrpal Act, in section 25, after sub-section (6), the following
sub-sections shall be inserted, namely:-
"(64) Every registered person shall trndergo authentication, or fumish

I PART IV

)" Amendment
ofsection 25
of Guj.25 of
2017"



proof of possession of Aadhaar number, in such form and
manner and within such time as may be prescribed:

Provided that if an Aadhaar number is not assigned to
the registered person, such person shall be offered altemate
and viable means of identification in such m er as
Government may, on the recommendations of the Council.
prescribe:

Provided further that in case of failure to wrdergo
authentication or furnish proof of possession of Aadhaar
number or fumish alternate and viabre means of
identification, registration allotted to such person shall be
deemed to be invalid and the other provisions of this act
shall appry as if such person does not have a registration.

(68) On and from the date of notification, every individual shall, in
order to be eligible for grant of registration, undergo

number, in such manner as the Government

recommendations of the Council, specify

notification:

Provided that if an Aadhaar number is not assigned

to an individual, such individual shall be offered altemate and

viable means of identification in such manner as' the

Government may, on the recommendations of the council,
specifu in the said notification.

(6c) on and from the date of notification, every person, other than an

individual, shall, in order to be eligible for grant of registration,

undergo authentication, or furnish proof of possession of
Aadhaar number of the Karta" Managing Director, whole time
Director, such number of partners, Members of Managing

committee of Association, Board of Trustees, authorised

representative, authorised signatory and such other class of

30-s

may, on

in the

the

said



30-6 GUJARATGOVERNMENT ZETTE,EX. 17-12.2019 IPART ry

persons, in such

recommendations

notification:

m er, as. the Govemment may, on the
of the Council, specifi in the said

provided that ere such person or class of persons
have not been assigned the Aadhaar Number, such person or
class of persons shall be offered alternate and viable means
of identification in such m er as the Government may,
on the recommendations of the Council, speci$, in the said
notification"

(6D) The provisions of sub-section (64) or sub-section (68) or sub-

section (6c) shall not ly to such person or crass of persons

or part of the State, as the Govemment may, on the
recommendations of the Council, speciS, by notification.

Explanation.-For the purposes of this section, the expression

it in clause (a) of section 2 of the Aadhaar (Targeted Delivery of
Financial and other subsidies, Benefits and services) AcL
2016"" " t8 of 2016.

6.

Facility of
digital

payment to
recipient"

In the principal Act, after section 3r, the following new section shall

be inserted, namely:-

"31A. The Government may, on the recommendations of the council,
prescribe a elass of registered persons who shall provide

prescribed modes of electroic payment to the recipient of
supply of goods or services or both made by him and give

option to such recipient to make payment accordingly, in
such manner and subject to such conditions and restrictions.

as may be prescribed.,'.

In the principal Act, in section 39,-

(a) for sub-sections (1) and (2), the following sub-sections shall be

substituted, namely:-

Insertion of
new section
31A in Guj"
25 of20l7"

Amendment
of section 39
of Guj.25 of
2017"
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"(1) Every registered person, other than an Input Service
Distributor or a non-resident torable person or a

person paying tax under the provisions of section l0
or section 51 or section 52 shall, for every calendar
month or part thereof, fumish, a return, electronically, of
inward and outward supplies of goods or services or
both, input tax credit availed, tax payable, tax paid and
such other particulars, in such form and manner, and
within such time, as may be prescribed:

provided that the vernment ffidy, on the
recommendations of the council, notis certain class of
registered persons who shall furnish a return for every
quarter or part thereof subject to such conditions and
restrictions as may be specified therein.

@ A registered person paying tax under the provisions

thereof, furnish a refum, electronically, of fumover in
the State, inward supplies of goods or services or both,

tax payable, tax paid and such other particulars in such

form and manner, and within such time, as may be

prescribed.";

for sub-section (7), the following sub-section shall be

substituted, namely:-

"(7) Every registered person who is required to furnish a
return under sub-section (l), other than the person

referred to in the proviso thereto, or sub_section (3) or

sub-section (5), shall pay to the Government the tax

due as per such return not later than the last date on

which he is required to fumish such retum:

Provided that every registered person furnishing

return under the proviso to sub-section (1) shall pay to

the Government, the tax due taking into accoturt inward

and outward supplies of goods or services or both.

30-7
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9"

input tax oredit ava'ed, tax payable and such other
particulars during a month, in such form and manner,
and within such time, as may be prescribed:

Provided further that every registered person
furnishing ret under sub_section (2) shall pay to
the Gove ent, the tax due taking into account
turnover in the State, i d supplies of goods or
services or both, tax payable, and such other particulars
during a quarter, in such form and manner, and within
such time, as may be prescribed.,,.

In the principal Act, in seetion 44" in sub-section (r), followins
provisos shall be inserted, n ely:_

"Provided that the Co issioner fl&y, on the
recommendations of the council and for reasons to be recorded in

ting, by notification, extend the time limit for furnishing the annual
return for such class of registered persons as may be specified therein:

Provided further that any extension of time limit notified
by the commissioner of central tax shall be deemed to be notifred
by the Commissioner.".

In the principal Act, in section 49, after sub-section (9), the followine
sub-sections shall be inserted, namely:-
"(10) A registered person may, on the common portal, transfer any

amount of tax, interest, penalty, fee or any other amount

available in the electronic eash ledger under this Act, to the

electronic cash ledger for integrated tax, cental tax, State tax
or cess, in sueh form and manner and subject to such

conditions and restrictions as may be prescribed and'such

transfer shall be deemed to be a refund from the electronic cash

ledger under this Act.

(11) where any amount has been transferred to the electronic cash

ledger under this Act, the same shall be deemed to be

deposited in the said ledger as provided in sub-section (1).,,.

Amendment
ofsection 49

of Guj.25 of
2017"
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10. In the principal Act, in section 50, in sub-section (l), the
following proviso shall be inserted, namely:_

"Provided that the interest on tax payable in respect of supplies
made during a tax period and declared in the retum for the said p od
furnished after the due date in accordance with the provisions of
section 39, except where such return is furnished after commencement
of any proceedings under section 73 or section 74 in respect of the
said period, shall be levied on that portion of the tax that is paid by
debiting the electronic cash ledger.".

In the principal Act, in section 52,-

(a) in sub-section (4), the following provisos shall be inserted.

namelv:-

30-9

Amendment

ofsection 50

of Guj.25 of
2017"

Amendment 11.
of section 52

of Guj.25 of
2017.

"Provided that the commissioner may, for reasons to
be recorded in writing, by notification. extend the time limit for
furnishing the statement for such class of registered persons as

may be specified therein:

Provided further that any extension of time limit
notified by the commissioner of central tax shall be deemed

to be notified by the Commissioner.";

(b) in sub-section (5), the foilowing provisos shall be inserted.

namely:-

"Provided that the Commissioner ffi4r, on the

recommendations of the council and for reasons to be recorded

in writing, by notification, extend the time limit for fuinishing

the annual statement for such class of registered persons as may

be specified therein:

Provided further that any extension of time limit notified by the

commissioner of central tax shall be deemed to be notified bv
the Commissioner.".
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In the principal Act, after section 53,

be inserted, namely:-

the follo g new section shall

f r53A" where any ount has been transferred from the electronic cash
ledger under this Act to the electronic cash ledger under the
Ce al Goods and Services Tax Act, 2017 or under the
Integrated Goods and services Tax Act,2017 or under the r3of 2017"

Goods and S ices Tax (Compensation to States) Act, 2017 
"

ount tra'sferred from the electronic cash ledger, in such
manner and within such time as may be prescribed.,,.

In the p cipal Act, in section 54, after sub-section (g), the following Amendment

sub-section shall be inserted, n ely:- of section 54
of Guj. 25 of
2017.

"(8A) where the central Government has disbursed the refund of State

tax, the Govemment shall transfer an amount equal to the
amount so refunded, to the Central Government.,,.

Transfer
of certain
amounts"

13.

12 of 2017"

Amendment
ofsection 95
of Guj" 25 of
2017"

14. In the principal Act, in section 95,-

(i) in clause (a),-
(a) after the words ,,Appellate Authority',, the words .,or

the National pellate Authority,, shall be inserted;

(b) after the words and figures ,,of section 100,,, the

words, figures and letter "or of section r01c" shall be

inserted:

(ii) after clause (e), the following clause shall be added, namery:-

'(D 'National Appellate Authority" means the National

Appellate Authority for Advance Ruling referred to in
section l0lA.'.
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15' In the principal Act, after section 101, the following new sections shall
be inserted, namelv:_

30-1 1

Insertion

ofnew
sections

101A,

101B and
l01C in
Guj.25 of
2017"

,Hl;ll "rorA.
Authority for

Advance Ruling
under Central

Goods and
Service Tax Act,

shalf be Appellate 12 of 2ol7'

Authority under
this Act"

Appeat to 1018. (1)
National

Appellate
Authority.

Subject to the provisions of this Chapter, for the purposes
of this Act, the National Appellate Authority for Advance
Ruling constituted under section l0rA of the centrar Goods
and Services Tax Act, 2017 shall be deemed to be the
National Appellate Authority for Advance Ruling under
this Act.".

Where, in respect of the questions referred to in sub_

section (2) of section 97, conflicting Advance Rulings
are given by the Appellate Authorities of two or more
States or union territories or both under sub-section (l)
or sub-section (3) of section 101, any officer authorised

by the Commissioner or an applicant, being distinct
person referred to in section 25 aggrieved by such

Advance Ruling, may prefer an appeal to National

Appellate Authority:

Provided that the offrcer shall be from the States in
which suchAdvance Rulings have been given"

Every appeal under this section shall be filed within a

period of thirty days from the date on which the ruling
sought to be appealed against is communicated to the

applicants, concerned officers and jurisdictional

officers:

Provided that the offrcer authorised by the

Commissioner may file appeal within a period of ninety
days from the date on which the ruling sought to be

appealed against is communicated to the concerned

officer or the jurisdictional officer:

Provided further that the National Appellate Authority
may, if it is satisfied that the appellant was prevented

(2)
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by a suffrcient cause from presenting the appeal within
the said period of thirty days, or as the case may be,
ninety days, allow such appeal to be presented within a
further period not exceeding thirty days.

Explanation. or removal of doubts, it is

that the period of thirty days or as case

communication of the last of the conflictins
sought to be appealed against.

(3) Every appeal under this section shall be in such form,
accompanied by such fee and verified in such manner as

may be preseribed.

clarified

may be,

dof
rulings

o of 101c. (1)
Nal

Appellate
Authority"

(3)

(2)

The National Appellate Authority may, after giving an

authorised by the Commissioner, all principal Chief
Commissioners, Chief Commissioners of Ce al tax and

Chief Co ssioner and Commissioner of State tax of
all states and chief commissioner and co issioner of
Union territory tax of all Union territories, pass such

order as it thinks fit, confirming or modifying the rulings

appealed against"

If the members of the National Appellate Authority
differ in opinion on any point, it shall be decided

according to the opinion of the majority.

The order referred to in sub-section (r) shall be passed

as far as possible within a period of ninety days from
the date of filing of the appeal wrder section 1018.

A copy of the Advance Ruling pronounced by the

National Appellate Authority shall be duly signed by the

Members and certified in such manner as may be

prescribed and shall be sent to the applicant, the

offrcer authorised by the Commissioner, the Board, the

chief commissioner and commissioner of state tax of

(4)
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all states and chief commissioner and commissioner of
union tenitory tax of all union territories and to the
Authority or Appellate Authority, as the case may be,
after such pron0uncement.,,.

In the principal Ac! in section 102,_
(a) after the words ..Appellate 

Authority,,, at both places where
they occur, the words "or the National Appellate Authoritv,,
shall be inserted;

after the words and fi s ,,or section 101,,, the words, figures
and letter "or section 101C, respectively,,, shall be inserted;
for the words ,.or the appellant", the words ..,appellant, 

the
Authority or the Appellate Authority" shall be substituted.

In the principal Act, in section 103,-

(i) after sub-section (r), the following sub-section shall be
inserted, namely:-

"(1A) The Advance Ruring pronormced by the National
Appellate Authority under this chapter shall be binding

(a) the applicants, being distinct persons, who had

sought the roling under sub_section (l) of
section l01B and all registered persons having

the same Permanent Account Number issued

under the Income-tax Act, 196l;

(b) the concerned offrcers and the jurisdictional

officers in respect of the applicants referred to in
clause (a) and the registered persons having the

same Permanent Account Number issued under

the Income-tax Act, 1961.,,..

in sub-section (2), after the words, brackets and figure ..in 
sub-

section (l)", the words, brackets, figure and letter .,and 
sub_

section (1A)" shall be inserted.

30-13

Amendment
of section
102 of Guj.
25 o|20t7"

43 of196l"

(b)

(c)

(ii)

43 of 1961.
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In the principal Act, in section 104, insub_section (l),_
(a) 'after the words "Authority or the Appelate Authority,,, the

words "or the National Appellate Authority,, shall be inserted;

(b) after the words and figures ..of section 101,,, the rds, figures
and letter.,or under section 101C,, shall be inserted.

In the principal Act, in section 105,

(a) for the m nal heading, the following marginal heading shail
be substituted, namely:

"Powers of Authority, Appellate Authority and National
Appellate Authority",,:

(c) in sub-secti on (2), after the words .,Appellate A orit5r,,, at
the both places where they occur, the rds ,,or the
National Appellate Authority" shall be inserted.

20" In the principal Act, in section 106,-

(a) for the marginal heading, the following marginal heading shall
be substituted, n ely:_
"Procedure of Authority, Appellate Authority and National
Appellate Authority.,';

(b) after the words "Appellate Authority,,, the words ,,or the
National Appellate Authority,, shall be inserted.

2l' In the principal Act, in section l7I, after sub-section (3), the Amendment

following shall be added, namelv:- of section
lTt of Guj"
25 of20t7.

"(3A) Where the Authority referred to in sub-section (2), after holding
ex nation as required under the said sub-section comes to
the conclusion that any registered person has profiteered under

sub-section (r), such person shall be riable to pay penalq,

equivarent to ten per cent. of the amount so profiteered: 
Y

Provided that no penalty shall be leviable if the \
profiteered amount is deposited within thirty days of the date

of passing of the order by the Authority.

19"
Amendment
of section

105 of Guj.
25 of20t7"

Amendment
of section
106 of Guj.
25 of20l7 "
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Amendment !!. (l)
of notification

number 212017-

State Tax (Rate)
issued under

sub- section (l)
of

section 1l of
Gujarat Goods

and Services

Tax Act.
retrospectively.

(3)

(2)

lanqtion.-For the purposes of this section, the
expression "profiteered" shall mean the amount determined on
accormt of not passing the benefit of reduction in rate of tax on
supply of goods or services or both or the benefit of input tax
credit to the recipient by way of commensurate reduction in the
price of the goods or seryices or both.,,"

In the Gove ent Notification, Finance Department
No'(GHN-36)csr-20r7rsJ1(1x1) -TH dated the 30th June,
2017' Notification No. 2/20r7-state Tax (Rate), issued by the
Government of Gujarat, on the recommendations of the
council, under sub-section (r) of section il of the Gujarat
Goods and Services Tu'c Act,2017, in the Schedule, s.No.1034 Guj.25 or20r7.

shall deemed to have been inserted retrospectively with effect
from the 1st day of July, 2017,namely:

For the purposes of sub-section (r), the Gujarat Government
shall have and shall be deemed to have the power to amend
the notification referred to in sub-section (1) with retrospective

effect as if the Gujarat Government had the power to amend the
said notification under sub-section (l) of section I I of the said

Act, retrospectively, at all material times.

No refund shall be made of all such tax which has been
collected, but whieh would not have been so collected, if the
notification referred to in sub-section (l) had been in force at all
material times.

GovenxtreNr CeNrnet pnnss, Ganognncen.
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PART IV 

 
Acts of Gujarat Legislature and Ordinances promulgated and Regulations 

made by the Governor. 
 
 

The following Act of the Gujarat Legislature, having been assented to by the 
Governor on the 29th September, 2020 is hereby published for general information. 

 

K. M. LALA, 
Secretary to the Government of Gujarat, 

Legislative and Parliamentary Affairs Department. 
 

 

GUJARAT ACT NO. 6 OF 2020. 
 

 (First published, after having received the assent of the Governor, in the "Gujarat 
Government Gazette", on the 30th September, 2020). 

 
AN ACT 

 
further to amend the Gujarat Goods and Services Tax Act, 2017.  

 
 It is hereby enacted in the Seventy-first Year of the Republic of 
India as follows:— 
 
1. (1) This Act may be called the Gujarat Goods and Services Tax 
(Amendment) Act, 2020. 
 
(2) This section, section 12 and section 16 shall be deemed to have come 
into force on the 31st March, 2020; remaining provisions, except sections 
2, 11, 13 and 14 shall come into force on such date as the State 
Government may, by notification in the Official Gazette, appoint; and the 
different dates may be appointed for different provisions of this Act. 

Short title and 
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 2. In the Gujarat Goods and Services Tax Act, 2017 (hereinafter 
referred to as the “principal Act”), in section 2, in clause (114), for sub-
clauses (c) and (d), the following sub-clauses shall be substituted and shall 
be deemed to have been substituted from the 30th June, 2020, namely:— 
 

“(c)  Dadra and Nagar Haveli and Daman and Diu; 
 
 (d)  Ladakh;”. 

 
3. In the principal Act, in section 10, in sub-section (2), in clauses 
(b), (c) and (d), after the words “of goods”, the words “or services” shall be 
inserted. 
 
4. In the principal Act, in section 16, in sub-section (4), the words 
“invoice relating to such” shall be deleted. 
 
 
5. In the principal Act, in section 29, in sub-section (1), for clause 
(c), the following clause shall be substituted, namely:— 
 

“(c)  the taxable person is no longer liable to be registered under 
section 22 or section 24 or intends to opt out of the 
registration voluntarily made under sub-section (3) of 
section 25.”. 

 
6. In the principal Act, in section 30, in sub-section (1), for the 
existing proviso, the following proviso shall be substituted, namely:— 
 

“Provided that such period may, on sufficient cause being 
shown, and for reasons to be recorded in writing, be extended,— 
 
(a) by the Deputy Commissioner, for a period not exceeding 

thirty days; 
 
(b) by the Joint Commissioner, for a further period not 

exceeding thirty days, beyond the period specified in 
clause (a).”. 

 
7.  In the principal Act, in section 31, in sub-section (2), for the 
existing proviso, the following proviso shall be substituted, namely:— 
 

 “Provided that the Government may, on the recommendations of 
the Council, by notification,— 
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(a) specify the categories of services or supplies in respect of 
which a tax invoice shall be issued, within such time 
and in such manner as may be prescribed; 

 
(b) subject to the condition mentioned therein, specify the 

categories of services in respect of which— 
(i) any other document issued in relation to the 

supply shall be deemed to be a tax invoice; or 
(ii) tax invoice may not be issued.”. 

 
8. In the principal Act, in section 51,— 

(a) for sub-section (3), the following sub-section shall be 
substituted, namely:—  
“(3)  A certificate of tax deduction at source shall be 

issued in such form and in such manner as may be 
prescribed.”; 

(b) sub-section (4) shall be deleted. 
 
 
9. In the principal Act, in section 122, after sub-section (1), the 
following sub-section shall be inserted, namely:— 
 

“(1A)  Any person who retains the benefit of a transaction 
covered under clause (i), (ii), (vii) or clause (ix) of 
sub-section (1) and at whose instance such transaction 
is conducted, shall be liable to a penalty of an amount 
equivalent to the tax evaded or input tax credit availed 
of or passed on.”. 

 
10. In the principal Act, in section 132, in sub-section (1),— 

(i) for the words “Whoever commits any of the following 
offences”, the words “Whoever commits, or causes to 
commit and retain the benefits arising out of, any of the 
following offences’’ shall be substituted; 

(ii) for clause (c), the following clause shall be substituted, 
namely:— 

“(c)  avails input tax credit using the invoice or bill 
referred to in clause (b) or fraudulently avails input 
tax credit without any invoice or bill;”; 

(iii) in clause (e), for the words “evades tax, fraudulently 
avails input tax credit” the words “evades tax” shall be 
substituted. 
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11. In the principal Act, in section 140, with effect from the 1st day of 
July, 2017,- 
(a) in sub-section (1), after the words “existing law”, the 

words “within such time and” shall be inserted  and shall 
be deemed to have been inserted; 

(b) in sub-section (2), after the words “appointed day”, the 
words “within such time and” shall be inserted and shall 
be deemed to have been inserted; 

(c) in sub-section (3), for the words “goods held in stock on 
the appointed day subject to”, the words “goods held in 
stock on the appointed day,  within such time and in such 
manner as may be prescribed, subject to” shall be 
substituted and shall be deemed to have been substituted;  

(d) in sub-section (5), for the words “existing law”, the words 
“existing law, within such time and in such manner as may 
be prescribed” shall be substituted and shall be deemed to 
have been substituted;  

(e) in sub-section (6), for the words “goods held in stock on 
the appointed day subject to”, the words “goods held in 
stock on the appointed day, within such time and in such 
manner as may be prescribed, subject to” shall be 
substituted and shall be deemed to have been substituted. 

 

12.  In the principal Act, after section 168, the following section shall 
be inserted, namely:- 
 
 

“168A. (1) Notwithstanding anything contained in this 
Act, the Government may, on the recommendations of the 
Council, by notification, extend the time limit specified in, 
or prescribed or notified under, this Act in respect of 
actions which cannot be completed or complied with due 
to force majeure. 
 
(2) The power to issue notification under sub-section 
(1) shall include the power to give retrospective effect to 
such notification from a date not earlier than the date of 
commencement of this Act.  
 
Explanation.- For the purposes of this section, the 
expression “force majeure” means a case of war, epidemic, 
flood, drought, fire, cyclone, earthquake or any other 
calamity caused by nature or otherwise affecting the 
implementation of any of the provisions of this Act.”. 

Amendment 
of section 

140 of Guj. 
25 of 2017. 

Power of 
Government to 

extend time 
limit in special 
circumstances. 

Insertion of 
new section 

168A in 
Guj.25 of 

2017. 



PART  IV ] GUJARAT GOVERNMENT GAZETTE, EX. 30-09-2020 17-5 

 

13. In the principal Act, in section 172, in sub-section (1), in the proviso, 
for the words “three years”, the words “five years” shall be substituted and 
shall be deemed to have been substituted with effect from the 30th day of 
June, 2020. 

14. In the principal Act, in Schedule II, in para 4, in clauses (a) and (b), the 
words “whether or not for a consideration,” shall be deleted and shall be 
deemed to have been deleted with effect from the 1st day of July, 2017. 

15. (1)  Notwithstanding anything contained, in the Government 
Notification, Finance Department No. (GHN-31) GST -2017/S.9 (1)  
(1) –TH, dated the 30th June, 2017, Notification No. 1/2017-State Tax 
(Rate)  issued by the Gujarat Government, on the recommendations of the 
Council, in exercise of the powers conferred under sub-section (1) of 
section 9 of the Gujarat Goods and Services Tax Act, 2017,— 
 

(i) no State tax shall be levied or collected in respect of 
supply of fishmeal (falling under heading 2301), 
during the period commencing from the 1st day of July, 
2017 and ending with the 30th day of September, 2019 
(both days inclusive); 

(ii)   State tax at the rate of six per cent. shall be levied or 
collected in respect of supply of pulley, wheels and 
other parts (falling under heading 8483) and used 
as parts of agricultural machinery (falling under 
headings 8432, 8433 and 8436), during the period 
commencing from the 1st day of July, 2017 and 
ending with the 31st day of December, 2018 (both 
days inclusive). 

(2)  No refund shall be made of all such tax which has been collected, 
but which would not have been so collected, had sub-section (1) been in 
force at all material times. 

16. (1) The Gujarat Goods and Services Tax (Amendment) 
Ordinance, 2020, is hereby repealed.  
 
(2) Notwithstanding such repeal, anything done or any action taken 
under the principal Act as amended by the said Ordinance, shall be 
deemed to have been done or taken under the principal Act as amended 
by the said Ordinance. 

------------ 

 

 

GOVERNMENT CENTRAL PRESS, GANDHINAGAR. 

Amendment of 
section 172 of 
Guj. 25 of 2017. 

Amendment to 
Schedule II of 
Guj. 25 of 2017. 

Guj. 25 of 
2017. 

Amendment 
of notification 
number 1/2017-
State Tax (Rate) 
issued under 
sub- section (1) 
of 
section 9 of 
Gujarat Goods 
and Services 
Tax Act, 
retrospectively. 

Repeal and 
saving.  

Guj. Ord. 2 
of 2020.  



 
 

Extra No. 25 

© 

The Gujarat Government Gazette 
EXTRAORDINARY 

PUBLISHED BY AUTHORITY 
Vol. LXII ] WEDNESDAY,  OCTOBER  20,  2021 / ASVINA  28,  1943 

Separate paging is given to this Part in order that it may be filed as a Separate Compilation. 
 

PART  IV 
 

Acts of Gujarat Legislature and Ordinances promulgated and Regulations 
made by the Governor   

 

 The following Act of the Gujarat Legislature, having been assented to by the Governor on the 
18th October, 2021 is hereby published for general information. 

 

K. M. LALA, 
Secretary to the Government of Gujarat, 

Legislative and Parliamentary Affairs Department. 
 

 

GUJARAT ACT NO. 21 OF 2021 
 

 (First published, after having received the assent of the Governor, in the "Gujarat Government 
Gazette", on the 20th October, 2021). 

AN ACT 
 

further to amend the Gujarat Goods and Services Tax Act, 2017.   

It is hereby enacted in the Seventy-second Year of the Republic of India as follows:— 
 
1. (1) This Act may be called the Gujarat Goods and Services Tax (Amendment) Act, 
2021. 
 
(2) It shall come into force on such date as the State Government may, by notification 
in the Official Gazette, appoint: 
 Provided that different dates may be appointed for different provisions of this 
Act.  
  
 2. In the Gujarat Goods and Services Tax Act, 2017 (hereinafter referred to as “the 
principal Act”), in section 7, in sub-section (1), after clause (a), the following clause 
shall be inserted and shall be deemed to have been inserted from the 1st July, 2017, 
namely:— 
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 “(aa) the activities or transactions, by a person, other than an individual, to its 
members or constituents or vice-versa, for cash, deferred payment or other 
valuable consideration. 

 
  Explanation.––For the purposes of this clause, it is hereby clarified that, 

notwithstanding anything contained in any other law for the time being in 
force or any judgment, decree or order of any Court, tribunal or authority, the 
person and its members or constituents shall be deemed to be two separate 
persons and the supply of activities or transactions inter se shall be deemed to 
take place from one such person to another;”. 

 
3. In the principal Act, in section 16, in sub-section (2), after clause (a), the following 
clause shall be inserted, namely:— 
 

“(aa) the details of the invoice or debit note referred to in clause (a) has been 
furnished by the supplier in the statement of outward supplies and such 
details have been communicated to the recipient of such invoice or debit note 
in the manner specified under section 37;”. 

 
4. In the principal Act, in section 35, sub-section (5) shall be deleted. 
 
 

 
5. In the principal Act, for section 44, the following section shall be substituted, 
namely:— 
 
 
 “44. Every registered person, other than an Input Service Distributor, a 

person paying tax under section 51 or section 52, a casual taxable person and 
a non-resident taxable person shall furnish an annual return which may 
include a self-certified reconciliation statement, reconciling the value of 
supplies declared in the return furnished for the financial year, with the 
audited annual financial statement for every financial year electronically, 
within such time and in such form and in such manner as may be prescribed: 

 
   Provided that the Commissioner may, on the recommendations of 

the Council, by notification, exempt any class of registered persons from 
filing annual return under this section: 

 
   Provided further that nothing contained in this section shall apply to 

any department of the Central Government or a State Government or a local 
authority, whose books of account are subject to audit by the Comptroller 
and Auditor-General of India or an auditor appointed for auditing the 
accounts of local authorities under any law for the time being in force.”.  

 
 
6. In the principal Act, in section 50, in sub-section (1), for the existing proviso, the 
following proviso shall be substituted and shall be deemed to have been substituted 
with effect from the 1st day of July, 2017, namely:— 
 
 “Provided that the interest on tax payable in respect of supplies made during 

a tax period and declared in the return for the said period furnished after the 
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due date in accordance with the provisions of section 39, except where such 
return is furnished after commencement of any proceedings under section 73 
or section 74 in respect of the said period, shall be payable on that portion of 
the tax which is paid by debiting the electronic cash ledger.”. 

 
7.  In the principal Act, in section 74, in Explanation 1, in clause (ii), for the words and 
figures “sections 122, 125, 129 and 130”, the words and figures “sections 122 and 125” 
shall be substituted.  
 
 
8. In the principal Act, in section 75, in sub-section (12), the following Explanation 
shall be inserted, namely:— 
 
 “Explanation.––For the purposes of this sub-section, the expression "self-

assessed tax" shall include the tax payable in respect of details of outward 
supplies furnished under section 37, but not included in the return furnished 
under section 39.”. 

 
9. In the principal Act, in section 83, for sub-section (1), the following sub-section 
shall be substituted, namely:— 
 
 “(1) Where, after the initiation of any proceeding under Chapter XII, Chapter 

XIV or Chapter XV, the Commissioner is of the opinion that for the purpose 
of protecting the interest of the Government revenue it is necessary so to do, 
he may, by order in writing, attach provisionally, any property, including 
bank account, belonging to the taxable person or any person specified in sub-
section (1A) of section 122, in such manner as may be prescribed.”. 

  
10. In the principal Act, in section 107, to sub-section (6), the following proviso shall 
be inserted, namely:— 
 

“Provided that no appeal shall be filed against an order under sub-section (3) 
of section 129, unless a sum equal to twenty-five per cent. of the penalty has 
been paid by the appellant.”. 

 
11. In the principal Act, in section 129,-- 
 (i) in sub-section (1), for clauses (a) and (b), the following clauses shall 

be substituted, namely: -  

 “(a) on payment of penalty equal to two hundred per cent. of the tax 
payable on such goods and, in case of exempted goods, on payment of 
an amount equal to two per cent. of the value of goods or twenty-five 
thousand rupees, whichever is less, where the owner of the goods 
comes forward for payment of such penalty; 

 
 (b) on payment of penalty equal to fifty per cent. of the value of the 

goods or two hundred per cent. of the tax payable on such goods, 
whichever is higher, and in case of exempted goods, on payment of an 
amount equal to five per cent. of the value of goods or twenty-five 
thousand rupees, whichever is less, where the owner of the goods does 
not come forward for payment of such penalty;”; 

 (ii) sub-section (2) shall be deleted; 
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 (iii) for sub-section (3), the following sub-section shall be substituted, 
namely:–– 

 
 “(3) The proper officer detaining or seizing goods or conveyance shall 

issue a notice within seven days of such detention or seizure, 
specifying the penalty payable, and thereafter, pass an order within a 
period of seven days from the date of service of such notice, for 
payment of penalty under clause (a) or clause (b) of sub-section (1).”; 

 
 (iv) in sub-section (4), for the words “No tax, interest or penalty”, the words 

“No penalty” shall be substituted; 
 
 (v) for sub-section (6), the following sub-section shall be substituted, 

namely:–– 
 

 “(6) Where the person transporting any goods or the owner of such 
goods fails to pay the amount of penalty under sub-section (1) within 
fifteen days from the date of receipt of the copy of the order passed 
under sub-section (3), the goods or conveyance so detained or seized 
shall be liable to be sold or disposed of otherwise, in such manner and 
within such time as may be prescribed, to recover the penalty payable 
under sub-section (3): 

 
   Provided that the conveyance shall be released on payment 

by the transporter of penalty under sub-section (3) or one lakh rupees, 
whichever is less: 

 
   Provided further that where the detained or seized goods 

are perishable or hazardous in nature or are likely to depreciate in 
value with passage of time, the said period of fifteen days may be 
reduced by the proper officer.”. 

  
   
12. In the principal Act, in section 130,-- 
 (a) in sub-section (1), for the words “Notwithstanding anything contained in 

this Act, if”, the word “Where” shall be substituted; 
 
 (b) in sub-section (2), in the second proviso, for the words, brackets and 

figures “amount of penalty leviable under sub-section (1) of section 129”, the 
words “penalty equal to hundred per cent. of the tax payable on such goods” 
shall be substituted; 

 
 (c) sub-section (3) shall be deleted. 
 
13. In the principal Act, for section 151, the following section shall be substituted, 
namely:–– 
 
 “151.  The Commissioner or an officer authorised by him may, by an 

order, direct any person to furnish information relating to any matter dealt 
with in connection with this Act, within such time, in such form, and in such 
manner, as may be specified therein.”. 
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14. In the principal Act, in section 152,-- 
  (a) in sub-section (1),–– 
 

 (i) the words “of any individual return or part thereof” shall be 
deleted;  

 
 (ii) after the words “any proceedings under this Act”, the words 

“without giving an opportunity of being heard to the person 
concerned” shall be added; 

  
 (b) sub-section (2) shall be deleted. 
 
 
15. In the principal Act, in Schedule II, para 7 shall be deleted and shall be deemed to have 

been deleted with effect from the 1st day of July, 2017. 
 

------------ 

Amendment of 
section 152 of 
Guj. 25 of 2017. 

Amendment to 
Schedule II of 
Guj. 25 of 2017. 



Extra No. 10  

© 

The Gujarat Government Gazette 
EXTRAORDINARY 

PUBLISHED BY AUTHORITY 
Vol. LXIII ]    TUESDAY,  SEPTEMBER 27,  2022 / ASVINA  5,  1944 

Separate paging is given to this Part in order that it may be filed as a Separate Compilation. 

 
PART IV 

 
Acts of Gujarat Legislature and Ordinances promulgated and Regulations 

made by the Governor. 

 

 The following Act of the Gujarat Legislature, having been assented to by the Governor on  
the 26th September, 2022 is hereby published for general information. 
 

K. M. LALA, 
Secretary to the Government of Gujarat, 

Legislative and Parliamentary Affairs Department. 
 

GUJARAT ACT NO. 8 OF 2022. 

 (First published, after having received the assent of the Governor, in the "Gujarat Government 
Gazette", on the 27th September, 2022). 

AN ACT 
further to amend the Gujarat Goods and Services Tax Act, 2017.  

It is hereby enacted in the Seventy-third Year of the Republic of India as follows: — 

1. (1) This Act may be called the Gujarat Goods and Services Tax (Amendment) Act, 2022. 

(2) It shall come into force on such date as the State Government may, by notification in the 
Official Gazette, appoint: 

 Provided that different dates may be appointed for different provisions of this Act.  
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2. In the Gujarat Goods and Services Tax Act, 2017 (hereinafter referred to as “the 
principal Act”), in section 16,—  

 (a) in sub-section (2),— 

(i) after clause (b), the following clause shall be inserted, namely:–– 

 “(ba) the details of input tax credit in respect of the said supply 
communicated to such registered person under section 38 has not been 
restricted;”; 

(ii) in clause (c), the words, figures and letter “or section 43A” shall be 
deleted; 

 (b) in sub-section (4), for the words and figures “due date of furnishing of the return 
under section 39 for the month of September”, the words “thirtieth day of 
November” shall be substituted. 

3. In the principal Act, in section 29, in sub-section (2),— 

 (a) in clause (b), for the words “returns for three consecutive tax periods”, the words 
“the return for a financial year beyond three months from the due date of furnishing 
the said return” shall be substituted; 

 (b) in clause (c), for the words “a continuous period of six months”, the words “such 
continuous tax period as may be prescribed” shall be substituted. 

4. In the principal Act, in section 34, in sub-section (2), for the word “September”, the 
words “the thirtieth day of November” shall be substituted.  

5. In the principal Act, in section 37,— 

 (a) in sub-section (1),–– 

(i) after the words “shall furnish, electronically,”, the words “subject to 
such conditions and restrictions and” shall be inserted; 

(ii) for the words “shall be communicated to the recipient of the said 
supplies within such time and in such manner as may be prescribed”, the 
words “shall, subject to such conditions and restrictions, within such time 
and in such manner as may be prescribed, be communicated to the 
recipient of the said supplies” shall be substituted; 

(iii) the first proviso shall be deleted; 

(iv) in the second proviso, for the words “Provided further that”, the words 
“Provided that” shall be substituted; 

(v) in the third proviso, for the words “Provided also that”, the words 
“Provided further that” shall be substituted; 

 (b) sub-section (2) shall be deleted; 

 (c) in sub-section (3),–– 

(i) the words and figures “ and which have remained unmatched under 
section 42 or section 43” shall be deleted; 

(ii) in the first proviso, for the words and figures “furnishing of the return 
under section 39 for the month of September”, the words “the thirtieth day 
of November” shall be substituted; 

 (d) after sub-section (3), the following sub-section shall be inserted, namely:–– 
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“(4) A registered person shall not be allowed to furnish the details of 
outward supplies under sub-section (1) for a tax period, if the details of 
outward supplies for any of the previous tax periods has not been 
furnished by him: 

 Provided that the Government may, on the recommendations of 
the Council, by notification, subject to such conditions and restrictions as 
may be specified therein, allow a registered person or a class of registered 
persons to furnish the details of outward supplies under sub-section (1), 
even if he has not furnished the details of outward supplies for one or more 
previous tax periods.”. 

6. In the principal Act, for section 38, the following section shall be substituted, 
namely:— 

 “38. (1) The details of outward supplies furnished by the registered persons under 
sub-section (1) of section 37 and of such other supplies as may be prescribed, and 
an auto-generated statement containing the details of input tax credit shall be made 
available electronically to the recipients of such supplies in such form and manner, 
within such time, and subject to such conditions and restrictions as may be 
prescribed. 

 (2) The auto-generated statement under sub-section (1) shall consist of–– 

(a) details of inward supplies in respect of which credit of input tax may 
be available to the recipient; and 

(b) details of supplies in respect of which such credit cannot be availed, 
whether wholly or partly, by the recipient, on account of the details of the 
said supplies being furnished under sub-section (1) of section 37,–– 

(i) by any registered person within such period of taking registration 
as may be prescribed; or 

(ii) by any registered person, who has defaulted in payment of tax 
and where such default has continued for such period as may be 
prescribed; or 

(iii) by any registered person, the output tax payable by whom in 
accordance with the statement of outward supplies furnished by him 
under the said sub-section during such period, as may be prescribed, 
exceeds the output tax paid by him during the said period by such 
limit as may be prescribed; or 

(iv) by any registered person who, during such period as may be 
prescribed, has availed credit of input tax of an amount that exceeds 
the credit that can be availed by him in accordance with clause (a), 
by such limit as may be prescribed; or 

(v) by any registered person, who has defaulted in discharging his 
tax liability in accordance with the provisions of sub-section (12) of 
section 49 subject to such conditions and restrictions as may be 
prescribed; or 

(vi) by such other class of persons as may be prescribed. ”. 

7. In the principal Act, in section 39,— 

  (a) in sub-section (5), for the word “twenty”, the word “thirteen” shall be 
substituted; 
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  (b) in sub-section (7), for the first proviso, the following proviso shall be 
substituted, namely:–– 

  “Provided that every registered person furnishing return under the proviso 
to sub-section (1) shall pay to the Government, in such form and manner, and 
within such time, as may be prescribed,–– 

(a) an amount equal to the tax due taking into account inward and outward 
supplies of goods or services or both, input tax credit availed, tax payable 
and such other particulars during a month; or 

(b) in lieu of the amount referred to in clause (a), an amount determined 
in such manner and subject to such conditions and restrictions as may be 
prescribed.”; 

(c) in sub-section (9),–– 

(i) for the words and figures “Subject to the provisions of sections 37 and 
38, if”, the word “Where” shall be substituted; 

(ii) in the proviso, for the words “the due date for furnishing of return for 
the month of September or second quarter”, the words “the thirtieth day of 
November” shall be substituted; 

(d) in sub-section (10), for the words “has not been furnished by him”, the 
following shall be substituted, namely:–– 

“or the details of outward supplies under sub-section (1) of section 37 for 
the said tax period has not been furnished by him: 

  Provided that the Government may, on the recommendations of 
the Council, by notification, subject to such conditions and restrictions as 
may be specified therein, allow a registered person or a class of registered 
persons to furnish the return, even if he has not furnished the returns for 
one or more previous tax periods or has not furnished the details of 
outward supplies under sub-section (1) of section 37 for the said tax 
period.”. 

8.  In the principal Act, for section 41, the following section shall be substituted, 
namely:–– 

“41. (1) Every registered person shall, subject to such conditions and restrictions 
as may be prescribed, be entitled to avail the credit of eligible input tax, as self-
assessed, in his return and such amount shall be credited to his electronic credit 
ledger. 

 (2) The credit of input tax availed by a registered person under sub-section (1) in 
respect of such supplies of goods or services or both, the tax payable whereon has 
not been paid by the supplier, shall be reversed along with applicable interest, by 
the said person in such manner as may be prescribed: 

  Provided that where the said supplier makes payment of the tax payable 
in respect of the aforesaid supplies, the said registered person may re-avail the 
amount of credit reversed by him in such manner as may be prescribed.”. 

9. In the principal Act, sections 42, 43 and 43A shall be deleted. Deletion of 
sections 42, 
43 and 43A 

of Guj. 25 of 
2017. 
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10. In the principal Act, in section 47, in sub-section (1),— 

 (a) the words “or inward ” shall be deleted; 

 (b) the words and figures “or section 38 ” shall be deleted; 

 (c) after the words and figures “section 39 or section 45”, the words and figures “ 
or section 52” shall be inserted.  

11. In the principal Act, in section 48, in sub-section (2), for the words and figures 
“under section 37, the details of inward supplies under section 38”, the words and figures 
“under section 37”, shall be substituted. 

12. In the principal Act, in section 49,— 

 (a) in sub-section (2), the words, figures and letter “or section 43A” shall be 
deleted; 

 (b) in sub-section (4), after the words “subject to such conditions”, the words “ and 
restrictions” shall be inserted; 

 (c) after sub-section (11), the following sub-section shall be added, namely:— 
“(12) Notwithstanding anything contained in this Act, the Government 
may, on the recommendations of the Council, subject to such conditions 
and restrictions, specify such maximum proportion of output tax liability 
under this Act or under the Integrated Goods and Services Tax Act, 2017 
which may be discharged through the electronic credit ledger by a 
registered person or a class of registered persons, as may be prescribed.”. 

13. In the principal Act, in section 50, for sub-section (3), the following sub-section 
shall be substituted and shall be deemed to have been substituted with effect from the 1st 
day of July, 2017, namely:–– 

 “(3) Where the input tax credit has been wrongly availed and utilised, the registered 
person shall pay interest on such input tax credit wrongly availed and utilised, at 
such rate not exceeding twenty-four per cent. as may be notified by the 
Government, on the recommendations of the Council, and the interest shall be 
calculated, in such manner as may be prescribed.”. 

14. In the principal Act, in section 52, in sub-section (6), in the proviso, for the words “due 
date for furnishing of statement for the month of September”, the words “thirtieth day of 
November” shall be substituted. 

15. In the principal Act, in section 54,–– 
 (a) in sub-section (1), in the proviso, for the words and figures “the return 

furnished under section 39 in such”, the words “such form and” shall be 
substituted; 

 (b) in sub-section (2), for the words “six months”, the words “two years” shall be 
substituted; 

 (c) in sub-section (10), the words, brackets and figures “under sub-section (3)” 
shall be deleted; 

 (d) in the Explanation, in clause (2), after sub-clause (b), the following sub-clause 
shall be inserted, namely:–– 

“(ba) in the case of zero-rated supply of goods or services or both to a 
Special Economic Zone developer or a Special Economic Zone unit where 
a refund of tax paid is available in respect of such supplies themselves, or 
as the case may be, the inputs or input services used in such supplies, the 
due date for furnishing of return under section 39 in respect of such 
supplies;”.  

Amendment 
of section 47 
of Guj. 25 of 
2017. 

Amendment 
of section 49 
of Guj. 25 of 
2017. 

Amendment 
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Guj. 25 of 2017. 

16. (1) The notification of the Government of Gujarat, Finance Department, No. (GHN-
6)/GST-2018/S.146 (2) TH dated the 23rd January, 2018, issued by the Government 
of Gujarat on the recommendations of the Council, under section 146 of the Gujarat 
Goods and Services Tax Act, 2017, shall stand amended and shall be deemed to have 
been amended retrospectively, in the manner specified in column (2) of the First 
Schedule, on and from the date specified in column (3) of that Schedule. 

 (2) For the purposes of sub-section (1), the Government of Gujarat shall have and shall 
be deemed to have the power to amend the notification referred to in the said sub-
section with retrospective effect as if the Government of Gujarat had the power to 
amend the said notification under section 146 of the Gujarat Goods and Services Tax 
Act, 2017, retrospectively, at all material times. 

17. (1) The notification of the Government of Gujarat, Finance Department, No. (GHN-
30)GST-2017/S.50, 54 & 56 (1)-TH dated the 30th June, 2017, issued by the 
Government of Gujarat on the recommendations of the Council, under sub-sections 
(1) and (3) of section 50, sub-section (12) of section 54 and section 56 of the Gujarat 
Goods and Services Tax Act, 2017, shall stand amended and shall be deemed to have 
been amended retrospectively, in the manner specified in column (2) of the Second 
Schedule, on and from the date specified in column (3) of that Schedule. 

 (2) For the purposes of sub-section (1), the Government of Gujarat shall have and shall 
be deemed to have the power to amend the notification referred to in the said sub-
section with retrospective effect as if the Government of Gujarat had the power to 
amend the said notification under sub-sections (1) and (3) of section 50, sub-section 
(12) of section 54 and section 56 of the Gujarat Goods and Services Tax Act, 2017, 
retrospectively, at all material times. 

18. (1) Notwithstanding anything contained in the notification of the Government of 
Gujarat, Finance Department, No. (GHN-31)GST-2017/S.9(1)(1)-TH dated the 30th 
June, 2017 issued by the  Government of Gujarat, on the recommendations of the 
Council, in exercise of the powers under sub-section (1) of section 9 of the Gujarat 
Goods and Services Tax Act, 2017, no State tax shall be levied or collected in respect 
of supply of unintended waste generated during the production of fish meal (falling 
under heading 2301), except for fish oil, during the period commencing from the  
1st day of July, 2017 and ending with the 30th day of September, 2019 (both days 
inclusive). 

 (2) No refund shall be made of all such tax which has been collected, but which would 
not have been so collected, had sub-section (1) been in force at all material times. 

19. (1) Subject to the provisions of sub-section (2), the notification of the Government of 
Gujarat, Finance Department, No. (GHN-95) GST-2019/S.7 (2) (3)-TH dated the 30th 
September, 2019 issued by the Government of Gujarat, on the recommendations of 
the Council, in exercise of the powers under sub-section (2) of section 7 of the Gujarat 
Goods and Services Tax Act, 2017, shall be deemed to have, and always to have, for 
all purposes, come into force on and from the 1st day of July, 2017. 

 (2) No refund shall be made of all such State tax which has been collected, but which 
would not have been so collected, had the notification referred to in sub-section (1) 
been in force at all material times.  
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THE FIRST SCHEDULE 

[See section 16(1)] 
 

Notification number and 
date 

Amendment Date of effect of 
amendment 

(1) (2) (3) 

(GHN-6)/GST-
2018/S.146(2)TH dated the 
23rd January, 2018 

In the said notification, in 
paragraph 1, for the words 
“furnishing of returns and 
computation and settlement of 
integrated tax”, the following 
shall be substituted, namely:- 

“furnishing of returns and 
computation and settlement of 
integrated tax and save as 
otherwise provided in the 
notification number (GHN-121) 
GST-2019/S.146(3)TH, dated 
the 17th December, 2019, all 
functions provided under the 
Gujarat Goods and Services Tax 
Rules, 2017.”. 

22nd June, 2017 

THE SECOND SCHEDULE 

[See section 17(1)] 
 

Notification number and 
date 

Amendment Date of effect of 
amendment 

(1) (2) (3) 

(GHN-30)GST-2017/S.50, 
54 & 56 (1)-TH dated the 
30th June, 2017 

In the said notification, in the 
Table, against serial number 2, 
in column (3), for the figures 
“24”, the figures “18” shall be 
substituted. 

1st July, 2017 

 
-------------- 
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PART IV 

 

Acts of Gujarat Legislature and Ordinances promulgated and Regulations 

made by the Governor. 

 

 The following Act of the Gujarat Legislature, having been assented to 

by the Governor on the 25th September, 2023 is hereby published for general 

information. 

K. M. LALA, 

Secretary to the Government of Gujarat, 

Legislative and Parliamentary Affairs Department. 

 

GUJARAT ACT NO. 10 OF 2023. 

 

          (First published, after having received the assent of the Governor, in the 

"Gujarat Government Gazette", on the 25th September, 2023). 

AN ACT 

further to amend the Gujarat Goods and Services Tax Act, 2017.  

 

 It is hereby enacted in the Seventy-fourth Year of the Republic of India as 

follows: — 

 

1. (1) This Act may be called the Gujarat Goods and Services Tax (Amendment) Act, 

2023. 

(2) This section, sections 3, 4, 5, 6, 8, 9, 10, 11, 12, 13, 14, 15, 16, 17, 18, 19, 20, 21, 22, 

23, 24, 25, clause (b) of section 26 and section 28 shall be deemed to have come into 

force on the 31st July, 2023 and the remaining provisions shall come into force on such 

date as the State Government may, by notification in the Official Gazette, appoint. 

 

Short title and 

commencement. 
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2. In the Gujarat Goods and Services Tax Act, 2017 (hereinafter referred to as “the 

principal Act”), in section 2,—  

(a) after clause (80), the following clauses shall be inserted, namely:—  

'(80A) "online gaming" means offering of a game on the internet or an 

electronic network and includes online money gaming;  

(80B) "online money gaming" means online gaming in which players pay 

or deposit money or money's worth, including virtual digital assets, in the 

expectation of winning money or money's worth, including virtual digital 

assets, in any event including game, scheme, competition or any other 

activity or process, whether or not its outcome or performance is based on 

skill, chance or both and whether the same is permissible or otherwise 

under any other law for the time being in force;’;  

(b) after clause (102), the following clause shall be inserted, namely:—  

'(102A) "specified actionable claim" means the actionable claim involved 

in or by way of—  

(i) betting;  

(ii) casinos;  

(iii) gambling;  

(iv) horse racing;  

(v) lottery; or  

(vi) online money gaming;’;  

(c)  in clause (105), the following proviso shall be inserted at the end, namely:—  

"Provided that a person who organises or arranges, directly or 

indirectly, supply of specified actionable claims, including a person who 

owns, operates or manages digital or electronic platform for such supply, 

shall be deemed to be a supplier of such actionable claims, whether such 

actionable claims are supplied by him or through him and whether 

consideration in money or  money's worth, including virtual digital assets, 

for supply of such actionable claims is paid or conveyed to him or through 

him or placed at his disposal in any manner, and all the provisions of this 

Act shall apply to such supplier of specified actionable claims, as if he is 

the supplier liable to pay the tax in relation to the supply of such actionable 

claims;";  

(d) after clause (117), the following clause shall be inserted, namely:—  

‘(117A) "virtual digital asset" shall have the same meaning as assigned 

to it in clause (47A) of section 2 of the Income-tax Act, 1961;’. 

 3. In the principal Act, in section 10,—  

 (a) in sub-section (2), in clause (d), the words " goods or" shall be  deleted; 

(b) in sub-section (2A), in clause (c), the words " goods or" shall be deleted. 

4. In the principal Act, in section 16, in sub-section (2),— 

(i) in the second proviso, for the words "added to his output tax liability, along 

with interest thereon", the words and figures "paid by him along with interest 

payable under section 50" shall be substituted; 

Amendment of 

section 10 of 

Guj. 25 of 2017. 

Amendment of 

section 16 of 

Guj. 25 of 2017. 

Amendment 

of section 10 

of Guj. 25 of 

2017. 

Guj.25 of 2017. 

43 of 1961. 
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(ii) in the third proviso, after the words "made by him", the words " to the 

supplier" shall be inserted. 

5. In the principal Act, in section 17,— 

(a) in sub-section (3), in the Explanation, for the words and figure "except those 

specified in paragraph 5 of the said Schedule", the following words, figures and brackets 

shall be substituted, namely:— 

"except,— 

(i) the value of activities or transactions specified in paragraph 5 of 

the said Schedule; and 

(ii) the value of such activities or transactions as may be prescribed 

in respect of clause (a) of paragraph 8 of the said Schedule."; 

(b) in sub-section (5), after clause (f), the following clause shall be inserted, 

namely:— 

"(fa) goods or services or both received by a taxable person, which are used 

or intended to be used for activities relating to his obligations under 

corporate social responsibility referred to in section 135 of the Companies 

Act, 2013;". 

6. In the principal Act, in section 23, for sub-section (2), the following sub-section 

shall be substituted and shall be deemed to have been substituted with effect from the 1st 

day of July, 2017, namely:— 

"(2) Notwithstanding anything to the contrary contained in sub-section (1) of 

section 22 or section 24, the Government may, on the recommendations of the 

Council, by notification, subject to such conditions and restrictions as may be 

specified therein, specify the category of persons who may be exempted from 

obtaining registration under this Act.". 

7. In the principal Act, in section 24,—  

(a)  in clause (xi), the word "and" occurring at the end, shall be deleted;  

(b) after clause (xi), the following clause shall be inserted, namely:—  

"(xia) every person supplying online money gaming from a place outside 

India to a person in India; and". 

8. In the principal Act, in section 30, in sub-section (1),— 

(a) for the words "the prescribed manner within thirty days from the date of 

service of the cancellation order:", the words "such manner, within such time and subject 

to such conditions and restrictions, as may be prescribed." shall be substituted; 

(b) the proviso shall be deleted.  

9. In the principal Act, in section 37, after sub-section (4), the following sub-

section shall be added, namely:— 

 

"(5) A registered person shall not be allowed to furnish the details of outward 

supplies under sub-section (1) for a tax period after the expiry of a period of 

three years from the due date of furnishing the said details: 

Provided that the Government may, on the recommendations of the 

Council, by notification, subject to such conditions and restrictions as may be 
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specified therein, allow a registered person or a class of registered persons to 

furnish the details of outward supplies for a tax period under sub-section (1), 

even after the expiry of the said period of three years from the due date of 

furnishing the said details.". 

10. In the principal Act, in section 39, after sub-section (10), the following sub-

section shall be added, namely:— 

 "(11) A registered person shall not be allowed to furnish a return for a tax period 

after the expiry of a period of three years from the due date of furnishing the 

said return: 

Provided that the Government may, on the recommendations of the 

Council, by notification, subject to such conditions and restrictions as may be 

specified therein, allow a registered person or a class of registered persons to 

furnish the return for a tax period, even after the expiry of the said period of 

three years from the due date of furnishing the said return.". 

11. In the principal Act, section 44 shall be renumbered as sub-section (1) thereof, 

and after sub-section (1) as so renumbered, the following sub-section shall be  added, 

namely:— 

"(2) A registered person shall not be allowed to furnish an annual return under 

sub-section (1) for a financial year after the expiry of a period of three years 

from the due date of furnishing the said annual return: 

Provided that the Government may, on the recommendations of the 

Council, by notification, and subject to such conditions and restrictions as may 

be specified therein, allow a registered person or a class of registered persons 

to furnish an annual return for a financial year under sub-section (1), even after 

the expiry of the said period of three years from the due date of furnishing the 

said annual return.". 

12. In the principal Act, in section 52, after sub-section (14), the following sub-

section shall be added, namely:— 

"(15) The operator shall not be allowed to furnish a statement under sub-section 

(4) after the expiry of a period of three years from the due date of furnishing 

the said statement: 

Provided that the Government may, on the recommendations of the 

Council, by notification, subject to such conditions and restrictions as may be 

specified therein, allow an operator or a class of operators to furnish a statement 

under sub-section (4), even after the expiry of the said period of three years 

from the due date of furnishing the said statement.". 

13. In the principal Act, in section 54, in sub-section (6), the words "excluding the 

amount of input tax credit provisionally accepted," shall be deleted. 

14. In the principal Act, in section 56, for the words "from the date immediately 

after the expiry of sixty days from the date of receipt of application under the said sub-

section till the date of refund of such tax", the words "for the period of delay beyond 

sixty days from the date of receipt of such application till the date of refund of such tax, 

to be computed in such manner and subject to such conditions and restrictions as may be 

prescribed" shall be substituted. 
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15. In the principal Act, in section 62, in sub-section (2),—  

(a) for the words "thirty days", the words "sixty days" shall be substituted; 

(b) the following proviso shall be added, namely:— 

"Provided that where the registered person fails to furnish a valid 

return within sixty days of the service of the assessment order under sub-section 

(1), he may furnish the same within a further period of sixty days on payment 

of an additional late fee of one hundred rupees for each day of delay beyond 

sixty days of the service of the said assessment order and in case he furnishes 

valid return within such extended period, the said assessment order shall be 

deemed to have been withdrawn, but the liability to pay interest under sub-

section (1) of section 50 or to pay late fee under section 47 shall continue.". 

16. In the principal Act, for section 109, the following section shall be substituted, 

namely:- 

109. Subject to the provisions of this Chapter, the Goods and Services 

Tax Appellate Tribunal constituted under the Central Goods and 

Services Tax Act, 2017 shall be the Appellate Tribunal for hearing 

appeals against the orders passed by the Appellate Authority or the 

Revisional Authority under this Act.  

17. In the principal Act, section 110 shall be deleted.  

 

 

18. In the principal Act, section 114 shall be deleted. 

  

 

19. In the principal Act, in section 117,—  

(a) in sub-section (1), for the words “State Bench or Area Benches”, the words 

“State Benches” shall be substituted; 

(b) in sub-section (5), in clauses (a) and (b), for the words “State Bench or Area 

Benches”, the words “State Benches” shall be substituted. 

20. In the principal Act, in section 118, in sub-section (1), in clause (a), for the words 

“National Bench or Regional Benches”, the words “Principal Bench” shall be substituted. 

21. In the principal Act, in section 119,—  

(a) for the words “National or Regional Benches”, the words “Principal Bench” 

shall be substituted; 

(b) for the words, “State Bench or Area Benches”, the words “State Benches” shall 

be substituted. 

22. In the principal Act, in section 122, after sub-section (1A), the following sub-

section shall be inserted, namely:— 

"(1B) Any electronic commerce operator who— 

(i) allows a supply of goods or services or both through it by an 

unregistered person other than a person exempted from registration by 

a notification issued under this Act to make such supply; 
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(ii) allows an inter-State supply of goods or services or both through 

it by a person who is not eligible to make such inter-State supply; or 

(iii) fails to furnish the correct details in the statement to be furnished 

under sub-section (4) of section 52 of any outward supply of goods 

effected through it by a person exempted from obtaining registration 

under this Act,  

shall be liable to pay a penalty of ten thousand rupees, or an amount equivalent 

to the amount of tax involved had such supply been made by a registered person 

other than a person paying tax under section 10, whichever is higher.". 

23. In the principal Act, in section 132, in sub-section (1),— 

(a) clauses (g), (j) and (k) shall be deleted; 

(b) in clause (l), for the words, brackets and letters "clauses (a) to (k)", 

the words, brackets and letters "clauses (a) to (f) and clauses (h) and (i)" shall 

be substituted; 

(c) in sub-clause (iii), for the words "any other offence", the words, 

brackets and letter "an offence specified in clause (b)," shall be substituted; 

(d) in sub-clause (iv), the words, brackets and letters "or clause (g) or 

clause (j)" shall be deleted. 

24. In the principal Act, in section 138,—  

(a) in sub-section (1), in the first proviso,— 

(i) for clause (a), the following clause shall be substituted, 

namely:—  

"(a) a person who has been allowed to compound once in 

respect of any of the offences specified in clauses (a) to (f), (h), 

(i) and (l) of sub-section (1) of section 132;"; 

(ii) clause (b) shall be deleted;  

(iii) for clause (c), the following clause shall be substituted, 

namely:— 

"(c) a person who has been accused of committing an 

offence under clause (b) of sub-section (1) of section 132;"; 

(iv) clause (e) shall be deleted;  

(b) in sub-section (2), for the words "ten thousand rupees or fifty per cent. of 

the tax involved, whichever is higher, and the maximum amount not being less 

than thirty thousand rupees or one hundred and fifty per cent. of the tax, 

whichever is higher", the words "twenty-five per cent. of the tax involved and 

the maximum amount not being more than one hundred per cent. of the tax 

involved" shall be substituted. 

25. In the principal Act, after section 158, the following section shall be inserted, 

namely:— 

"158A. (1) Notwithstanding anything contained in sections 133, 152 

and 158, the following details furnished by a registered person may, 

subject to the provisions of sub-section (2), and on the 

recommendations of the Council, be shared by the common portal with 

such other systems as may be notified by the Government, in such 

manner and subject to such conditions as may be prescribed, 

namely:— 
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(a) particulars furnished in the application for registration under 

section 25 or in the return filed under section 39 or under section 

44;  

(b) the particulars uploaded on the common portal for preparation 

of invoice, the details of outward supplies furnished under section 

37 and the particulars uploaded on the common portal for 

generation of documents under section 68; 

(c) such other details as may be prescribed. 

(2) For the purposes of sharing details under sub-section (1), the consent shall be 

obtained, of—  

(a) the supplier, in respect of details furnished under clauses (a), 

(b) and (c) of sub-section (1); and 

(b) the recipient, in respect of details furnished under clause (b) 

of sub-section (1), and under clause (c) of sub-section (1) only where 

such details include identity information of the recipient, in such form 

and manner as may be prescribed. 

(3) Notwithstanding anything contained in any law for the time being in force, no 

action shall lie against the Government or the common portal with respect to any 

liability arising consequent to information shared under this section and there 

shall be no impact on the liability to pay tax on the relevant supply or as per the 

relevant return.". 

26. In the principal Act, in Schedule III, —  

(a) in paragraph 6, for the words "lottery, betting and gambling" the words 

"specified actionable claims" shall be substituted.  

(b) (1) in paragraphs 7 and 8 and the Explanation 2 thereof (as inserted vide 

section 31 of Act 14 of 2018) shall be deemed to have been inserted therein 

with effect from the 1st day of July, 2017. 

      (2) No refund shall be made of all the tax which has been collected, but 

which would not have been so collected, had sub-section (1) been in force at all 

material times. 

27. The amendments made under this Act shall be without prejudice to provisions 

of any other law for the time being in force, providing for prohibiting, restricting or 

regulating betting, casino, gambling, horse racing, lottery or online gaming. 

28. (1) The Gujarat Goods and Services Tax (Amendment) Ordinance, 2023 is 

hereby repealed. 

(2)  Notwithstanding such repeal, anything done or any action taken under the principal 

Act as amended by the said Ordinance, shall be deemed to have been done or taken under 

the principal Act, as amended by this Act. 

------------ 
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The following Act of the Gujarat Legislature, having been assented to by the Governor 

on the 31st August, 2024 is hereby published for general information. 

K. M. LALA, 

Secretary to the Government of Gujarat, 

Legislative and Parliamentary Affairs Department. 

GUJARAT ACT NO. 9 OF 2024. 

(First published, after having received the assent of the Governor, in the “Gujarat 

Government Gazette”, on the 2nd September, 2024). 

AN ACT 

 
further to amend the Gujarat Goods and Services Tax Act, 2017.  

 

 It is hereby enacted in the Seventy-fifth Year of the Republic of India as follows: — 

 

1. (1)  This Act may be called the Gujarat Goods and Services Tax (Amendment) Act, 2024. 

 

(2) It shall come into force on such date as the State Government may, by notification in 

the Official Gazette, appoint:  

Short title and 

commencement. 
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2. In the Gujarat Goods and Services Tax Act, 2017 (hereinafter referred to as “the principal 

Act”), in section 2, for clause (61), the following clause shall be substituted, namely:—  

 

“(61) “Input Service Distributor” means an office of the supplier of goods or services or 

both which receives tax invoices towards the receipt of input services, including invoices 

in respect of services liable to tax under sub-section (3) or sub-section (4) of section 9, 

for or on behalf of distinct persons referred to in section 25, and liable to distribute the 

input tax credit in respect of such invoices in the manner provided in section 20;”. 

 

3. In the principal Act, for section 20, the following section shall be substituted, namely:–– 

 

“20. (1) Any office of the supplier of goods or services or both which 

receives tax invoices towards the receipt of input services, including 

invoices in respect of services liable to tax under sub-section (3) or sub-

section (4) of section 9, for or on behalf of distinct persons referred to in 

section 25, shall be required to be registered as Input Service Distributor 

under clause (viii) of section 24 and shall distribute the input tax credit in 

respect of such invoices. 

 

(2) The Input Service Distributor shall distribute the credit of State tax or 

integrated tax charged on invoices received by him, including the credit of 

State tax or integrated tax in respect of services subject to levy of tax under 

sub-section (3) or sub-section (4) of section 9 paid by a distinct person 

registered in the same State as the said Input Service Distributor, in such 

manner, within such time and subject to such restrictions and conditions as 

may be prescribed. 

 

(3) The credit of State tax shall be distributed as State tax or integrated tax 

and integrated tax as integrated tax or State tax, by way of issue of a 

document containing the amount of input tax credit, in such manner as may 

be prescribed.”.  

 

4. In the principal Act, after section 122, the following section shall be inserted, namely: –– 

 

“122A. (1) Notwithstanding anything contained in this Act, where any 

person, who is engaged in the manufacture of goods in respect of which 

any special procedure relating to registration of machines has been notified 

under section 148, acts in contravention of the said special procedure, he 

shall, in addition to any penalty that is paid or is payable by him under 

Chapter XV or any other provisions of this Chapter, be liable to pay a 

penalty equal to an amount of one lakh rupees for every machine not so 

registered. 

(2) In addition to the penalty under sub-section (1), every machine not so 

registered shall be liable for seizure and confiscation: 
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Provided that such machine shall not be confiscated where– 

(a)  the penalty so imposed is paid; and 

(b)  the registration of such machine is made in accordance with the 

special procedure within three days of the receipt of 

communication of the order of penalty.”. 

---------- 
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The following Act of the Gujarat Legislature, having been assented to by the Governor 

on the 3rd March, 2025 is hereby published for general information. 

K. M. LALA, 

Secretary to the Government of Gujarat, 

Legislative and Parliamentary Affairs Department. 

GUJARAT ACT NO. 4 OF 2025. 

(First published, after having received the assent of the Governor, in the “Gujarat 

Government Gazette”, on the 3rd March, 2025). 

AN ACT 

further to amend the Gujarat Goods and Services Tax Act, 2017.  

 It is hereby enacted in the Seventy-sixth Year of the Republic of India as follows: - 

1.  (1) This Act may be called the Gujarat Goods and Services Tax (Amendment) Act, 2025. 

(2)  Sections 6, 30, 35 and 37 shall be deemed to have come into force on the 27th 

September, 2024 and the remaining provisions shall be deemed to have come into 

force on the1st November, 2024.  

2. In the Gujarat Goods and Services Tax Act, 2017 (hereinafter referred to as “the principal 

Act”), in section 9, in sub-section (1), after the words “alcoholic liquor for human 

consumption”, the words “and un-denatured extra neutral alcohol or rectified spirit used 

for manufacture of alcoholic liquor, for human consumption” shall be inserted. 

Guj. 25 of 2017. 
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section 9 of 
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Power not to 

recover Goods 

and Services Tax 

not levied or 

short-levied as a 

result of general 

practice. 

3. In the principal Act, in section 10, in sub-section (5), after the words and figures “section 

73 or section 74”, the words, figures and letter “or section 74A” shall be inserted. 

 

4. In the principal Act, after section 11, the following section shall be inserted, namely:–– 

  

“11A. Notwithstanding anything contained in this Act, if the Government is 

satisfied that–– 

(a) a practice was, or is, generally prevalent regarding levy of state tax 

(including non-levy thereof) on any supply of goods or services or 

both; and 

(b) such supplies were, or are, liable to,–– 

(i) state tax, in cases where according to the said practice, state tax 

was not, or is not being, levied, or 

(ii) a higher amount of state tax than what was, or is being, levied, 

in accordance with the said practice, 

the Government may, on the recommendation of the Council, by notification in 

the Official Gazette, direct that the whole of the state tax payable on such 

supplies, or, as the case may be, the state tax in excess of that payable on such 

supplies, but for the said practice, shall not be required to be paid in respect of 

the supplies on which the state tax was not, or is not being levied, or was, or is 

being, short-levied, in accordance with the said practice.”.  

5. In the principal Act, in section 13, in sub-section (3),–– 

(i) in clause (b), for the words “by the supplier:”, the words “by the supplier, in cases 

where invoice is required to be issued by the supplier; or” shall be substituted; 

(ii) after clause (b), the following clause shall be inserted, namely:–– 

“(c) the date of issue of invoice by the recipient, in cases where invoice is to be 

issued by the recipient:”; 

(iii) in the first proviso, after the words, brackets and letter “or clause (b)”, the words, 

brackets and letter “or clause (c)” shall be inserted. 

6. In the principal Act, in section 16, after sub-section (4), the following sub-sections shall be 

inserted and shall be deemed always to have been inserted with effect from the 1st day of 

July, 2017, namely:–– 

“(5) Notwithstanding anything contained in sub-section (4), in respect of an invoice or 

debit note for supply of goods or services or both pertaining to the Financial Years 2017-

18, 2018-19, 2019-20 and 2020-21, the registered person shall be entitled to take input tax 

credit in any return under section 39 which is filed up to the thirtieth day of November, 

2021. 

(6) Where registration of a registered person is cancelled under section 29 and subsequently 

the cancellation of registration is revoked by any order, either under section 30 or pursuant 

to any order made by the Appellate Authority or the Appellate Tribunal or court and where 

availment of input tax credit in respect of an invoice or debit note was not restricted under 

sub-section (4) on the date of order of cancellation of registration, the said person shall be 

entitled to take the input tax credit in respect of such invoice or debit note for supply of 

goods or services or both, in a return under section 39,–– 

(i) filed up to thirtieth day of November following the financial year to which such 

invoice or debit note pertains or furnishing of the relevant annual return, whichever 

is earlier; or 
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(ii) for the period from the date of cancellation of registration or the effective date of 

cancellation of registration, as the case may be, till the date of order of revocation of 

cancellation of registration, where such return is filed within thirty days from the date 

of order of revocation of cancellation of registration, whichever is later.”. 

7. In the principal Act, in section 17, in sub-section (5), in clause (i), for the words and figures 

“sections 74, 129 and 130”, the words and figures “section 74 in respect of any period up 

to Financial Year 2023-24” shall be substituted. 

8. In the principal Act, in section 21, after the words and figures “section 73 or section 74”, 

the words, figures and letter “or section 74A” shall be inserted.  

9. In the principal Act, in section 30, in sub-section (2), after the proviso, the following 

proviso shall be added, namely:–– 

         “Provided further that such revocation of cancellation of registration shall be subject 

to such conditions and restrictions, as may be prescribed.”. 

10. In the principal Act, in section 31, –– 

(a) in sub-section (3), in clause (f), after the words and figure “of section 9 shall”, the 

words “, within the period as may be prescribed,” shall be inserted; 

(b) after clause (g), the following Explanation shall be inserted, namely:–– 

“Explanation.–– For the purposes of clause (f), the expression “supplier who is not 

registered” shall include the supplier who is registered solely for the purpose of 

deduction of tax under section 51.”. 

11. In the principal Act, in section 35, in sub-section (6), after the words and figures “section 

73 or section 74”, the words, figures and letter “or section 74A” shall be inserted. 

12. In the principal Act, in section 39, for sub-section (3), the following sub-section shall be 

substituted, namely:–– 

“(3) Every registered person required to deduct tax at source under section 51 shall 

electronically furnish a return for every calendar month of the deductions made during the 

month in such form and manner and within such time as may be prescribed: 

Provided that the said registered person shall furnish a return for every calendar month 

whether or not any deductions have been made during the said month.”. 

13. In the principal Act, in section 49, in sub-section (8), in clause (c), after the words and 

figures “section 73 or section 74”, the words, figures and letter “or section 74A” shall be 

added. 

14.  In the principal Act, in section 50, in the proviso of sub-section (1), after the words and 

figures “section 73 or section 74”, the words, figures and letter “or section 74A” shall be 

inserted. 

15. In the principal Act, in section 51, in sub-section (7), after the words and figures “section 

73 or section 74”, the words, figures and letter “or section 74A” shall be added. 

16. In the principal Act, in section 54,–– 

(a) in sub-section (3), the second proviso shall be deleted; 

(b) after sub-section (14), the following sub-section shall be inserted, namely:–– 
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“(15) Notwithstanding anything contained in this section, no refund of unutilised 

input tax credit on account of zero rated supply of goods or of integrated tax paid on 

account of zero rated supply of goods shall be allowed where such zero rated supply 

of goods is subjected to export duty.”. 

17. In the principal Act, in section 61, in sub-section (3), after the words and figures “section 

73 or section 74”, the words, figures and letter “or section 74A” shall be added. 

 

18. In the principal Act, in section 62, in sub-section (1), after the words and figures “section 

73 or section 74”, the words, figures and letter “or section 74A” shall be inserted. 

 

19. In the principal Act, in section 63, after the words and figures “section 73 or section 74”, 

the words, figures and letter “or section 74A” shall be inserted.  

 

20. In the principal Act, in section 64, in sub-section (2), after the words and figures “section 

73 or section 74”, the words, figures and letter “or section 74A” shall be added. 

 

21. In the principal Act, in section 65, in sub-section (7), after the words and figures “section 

73 or section 74”, the words, figures and letter “or section 74A” shall be added. 

 

22. In the principal Act, in section 66, in sub-section (6), after the words and figures “section 

73 or section 74”, the words, figures and letter “or section 74A” shall be added. 

 

23. In the principal Act, in section 70, after sub-section (1), the following sub-section shall be 

inserted, namely:–– 

“(1A) All persons summoned under sub-section (1) shall be bound to attend, either in 

person or by an authorized representative, as such officer may direct, and the person so 

appearing shall state the truth during examination or make statements or produce such 

documents and other things as may be required.”. 

24. In the principal Act, in section 73,–– 

(i) in the marginal heading, after the words “Determination of tax”, the words and figures 

“, pertaining to the period up to Financial Year 2023-24,” shall be inserted; 

(ii) after sub-section (11), the following sub-section shall be added, namely:–– 

“(12) The provisions of this section shall be applicable for determination of tax 

pertaining to the period up to Financial Year 2023-24.”. 

25. In the principal Act, in section 74,–– 

(i) in the marginal heading, after the words “Determination of tax”, the words and figures 

“, pertaining to the period up to Financial Year 2023-24,” shall be inserted; 

(ii) after sub-section (11) and before Explanation 1, the following sub-section shall be 

inserted, namely: –– 

“(12) The provisions of this section shall be applicable for determination of tax 

pertaining to the period up to Financial Year 2023-24.”; 

(iii) the Explanation 2 shall be deleted. 
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26. In the principal Act, after section 74, the following section shall be inserted, namely: –– 

“74A. (1) Where it appears to the proper officer that any tax has not been 

paid or short paid or erroneously refunded, or where input tax credit has 

been wrongly availed or utilised, he shall serve notice on the person 

chargeable with tax which has not been so paid or which has been so short 

paid or to whom the refund has erroneously been made, or who has 

wrongly availed or utilised input tax credit, requiring him to show cause as 

to why he should not pay the amount specified in the notice along with 

interest payable thereon under section 50 and a penalty leviable under the 

provisions of this Act or the rules made thereunder: 

Provided that no notice shall be issued, if the tax which has not been 

paid or short paid or erroneously refunded or where input tax credit has 

been wrongly availed or utilised in a financial year is less than one 

thousand rupees. 

(2)  The proper officer shall issue the notice under sub-section (1) within forty-two 

months from the due date for furnishing of annual return for the financial year to 

which the tax not paid or short paid or input tax credit wrongly availed or utilised 

relates to or within forty-two months from the date of erroneous refund. 

(3)  Where a notice has been issued for any period under sub-section (1), the proper officer 

may serve a statement, containing the details of tax not paid or short paid or 

erroneously refunded or input tax credit wrongly availed or utilised for such periods 

other than those covered under sub-section (1), on the person chargeable with tax. 

(4)  The service of such statement shall be deemed to be service of notice on such person 

under sub-section (1), subject to the condition that the grounds relied upon for such 

tax periods other than those covered under sub-section (1) are the same as are 

mentioned in the earlier notice. 

(5)  The penalty in case where any tax which has not been paid or short paid or 

erroneously refunded, or where input tax credit has been wrongly availed or utilised,–  

(i) for any reason, other than the reason of fraud or any wilful-misstatement or 

suppression of facts to evade tax, shall be equivalent to ten per cent. of tax due 

from such person or ten thousand rupees, whichever is higher;  

(ii) for the reason of fraud or any wilful-misstatement or suppression of facts to 

evade tax shall be equivalent to the tax due from such person. 

(6)  The proper officer shall, after considering the representation, if any, made by the 

person chargeable with tax, determine the amount of tax, interest and penalty due 

from such person and issue an order. 

(7)  The proper officer shall issue the order under sub-section (6) within twelve months 

from the date of issuance of notice specified in sub-section (2): 

Provided that where the proper officer is not able to issue the order within the 

specified period, the Commissioner, or an officer authorised by the Commissioner 

senior in rank to the proper officer but not below the rank of Joint Commissioner of 

State Tax, may, having regard to the reasons for delay in issuance of the order under 

sub-section (6), to be recorded in writing, before the expiry of the specified period, 

extend the said period further by a maximum of six months. 

(8)  The person chargeable with tax where any tax has not been paid or short paid or 

erroneously refunded, or where input tax credit has been wrongly availed or utilised 

for any reason, other than the reason of fraud or any wilful-misstatement or 

suppression of facts to evade tax, may,–– 
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(i) before service of notice under sub-section (1), pay the amount of tax along with 

interest payable under section 50 of such tax on the basis of his own 

ascertainment of such tax or the tax as ascertained by the proper officer and 

inform the proper officer in writing of such payment, and the proper officer, on 

receipt of such information shall not serve any notice under sub-section (1) or 

the statement under sub-section (3), as the case may be, in respect of the tax so 

paid or any penalty payable under the provisions of this Act or the rules made 

thereunder; 

(ii) pay the said tax along with interest payable under section 50 within sixty days 

of issue of show cause notice, and on doing so, no penalty shall be payable and 

all proceedings in respect of the said notice shall be deemed to be concluded. 

(9)  The person chargeable with tax, where any tax has not been paid or short paid or 

erroneously refunded or where input tax credit has been wrongly availed or utilised 

by reason of fraud, or any wilful-misstatement or suppression of facts to evade tax, 

may,–– 

(i) before service of notice under sub-section (1), pay the amount of tax along with 

interest payable under section 50 and a penalty equivalent to fifteen per cent. of 

such tax on the basis of his own ascertainment of such tax or the tax as 

ascertained by the proper officer and inform the proper officer in writing of such 

payment, and the proper officer, on receipt of such information, shall not serve 

any notice under sub-section (1), in respect of the tax so paid or any penalty 

payable under the provisions of this Act or the rules made thereunder; 

(ii) pay the said tax along with interest payable under section 50 and a penalty 

equivalent to twenty-five per cent. of such tax within sixty days of issue of the 

notice, and on doing so, all proceedings in respect of the said notice shall be 

deemed to be concluded; 

(iii) pay the tax along with interest payable thereon under section 50 and a penalty 

equivalent to fifty per cent. of such tax within sixty days of communication of 

the order, and on doing so, all proceedings in respect of the said notice shall be 

deemed to be concluded. 

(10)  Where the proper officer is of the opinion that the amount paid under clause (i) of 

sub-section (8) or clause (i) of sub-section (9) falls short of the amount actually 

payable, he shall proceed to issue the notice as provided for in sub-section (1) in 

respect of such amount which falls short of the amount actually payable. 

(11)  Notwithstanding anything contained in clause (i) or clause (ii) of sub-section (8), 

penalty under clause (i) of sub-section (5) shall be payable where any amount of self-

assessed tax or any amount collected as tax has not been paid within a period of thirty 

days from the due date of payment of such tax. 

(12)  The provisions of this section shall be applicable for determination of tax pertaining 

to the Financial Year 2024-25 onwards. 

Explanation 1.––For the purposes of this section,–– 

(i) the expression “all proceedings in respect of the said notice” shall not include 

proceedings under section 132; 

(ii) where the notice under the same proceedings is issued to the main person liable 

to pay tax and some other persons, and such proceedings against the main person 

have been concluded under this section, the proceedings against all the persons 

liable to pay penalty under sections 122 and 125 are deemed to be concluded. 
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Explanation 2.––For the purposes of this Act, the expression “suppression” shall 

mean non-declaration of facts or information which a taxable person is required 

to declare in the return, statement, report or any other document furnished under 

this Act or the rules made thereunder, or failure to furnish any information on 

being asked for, in writing, by the proper officer.”. 

27. In the principal Act, in section 75,–– 

(a) in sub-section (1), after the word and figures “section 74”, the words, brackets, figures 

and letter “or sub-sections (2) and (7) of section 74A” shall be inserted; 

(b) after sub-section (2), the following sub-section shall be inserted, namely:–– 

“(2A) Where any Appellate Authority or Appellate Tribunal or court concludes that 

the penalty under clause (ii) of sub-section (5) of section 74A is not sustainable for 

the reason that the charges of fraud or any wilful-misstatement or suppression of facts 

to evade tax has not been established against the person to whom the notice was 

issued, the penalty shall be payable by such person, under clause (i) of sub-section 

(5) of section 74A.”; 

(c) for sub-section (10), the following sub-section shall be substituted, namely:–– 

“(10) The adjudication proceedings shall be deemed to be concluded, if the order is 

not issued within the period specified in sub-section (10) of section 73 or in sub-

section (10) of section 74 or in sub-section (7) of section 74A.”; 

(d) in sub-section (11), after the word and figures “section 74”, the words, brackets, 

figures and letter “or sub-section (7) of section 74A” shall be inserted; 

(e) in sub-section (12), after the words and figures “section 73 or section 74”, the words, 

figures and letter “or section 74A” shall be inserted; 

(f) in sub-section (13), after the words and figures “section 73 or section 74”, the words, 

figures and letter “or section 74A” shall be inserted. 

28. In the principal Act, in section 104, in sub-section (1), in the Explanation, after the word 

and figures “section 74”, the words, brackets, figures and letter “or sub-sections (2) and (7) 

of section 74A” shall be added. 

29. In the principal Act, in section 107,–– 

(a) in sub-section (6), in clause (b), for the word “twenty-five”, the word “twenty” shall 

be substituted; 

(b) in sub-section (11), in the second proviso, after the words and figures “section 73 or 

section 74”, the words, figures and letter “or section 74A” shall be added. 

30. In the principal Act, in section 109, after the words “Revisional Authority”, the words “, 

or for conducting an examination or adjudicating the cases referred to in sub-section (2) of 

section 171, if so notified under the said section” shall be inserted. 

31. In the principal Act, in section 112,–– 

(a) in sub-section (1), after the words “from the date on which the order sought to be 

appealed against is communicated to the person preferring the appeal”, the words “; 

or the date, as may be notified by the Government, on the recommendations of the 

Council, for filing appeal before the Appellate Tribunal under this Act, whichever is 

later.” shall be added and shall be deemed always to have been added with effect from 

the 1st day of August, 2024; 

(b) in sub-section (3), after the words “from the date on which the said order has been 

passed”, the words “; or the date, as may be notified by the Government, on the 

recommendations of the Council, for the purpose of filing application before the 

Appellate Tribunal under this Act, whichever is later,” shall be inserted and shall be 

deemed always to have been inserted with effect from the 1st day of August, 2024; 

Amendment of 

section 75 of 

Guj. 25 of 2017. 

 

Amendment of 

section 104 of 

Guj. 25 of 2017. 

 

Amendment of 

section 107 of 

Guj. 25 of 2017. 

 

Amendment of 

section 109 of 

Guj. 25 of 2017. 

 

Amendment of 

section 112 of 

Guj. 25 of 2017. 
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(c) in sub-section (6), after the words, brackets and figure “after the expiry of the period 

referred to in sub-section (1)”, the words, brackets and figure “or permit the filing of 

an application within three months after the expiry of the period referred to in sub-

section (3)” shall be inserted; 

(d) in sub-section (8), in clause (b),–– 

(i) for the words “twenty per cent.”, the words “ten per cent.” shall be substituted; 

(ii) for the words “fifty crore rupees”, the words “twenty crore rupees” shall be 

substituted. 

32. In the principal Act, in section 122, in sub-section (1B), for the words “Any electronic 

commerce operator who”, the words and figures “Any electronic commerce operator, who 

is liable to collect tax at source under section 52,” shall be substituted and shall be deemed 

always to have been substituted with effect from the 1st day of October, 2023. 

33. In the principal Act, in section 127, after the words and figures “section 73 or section 74”, 

the words, figures and letter “or section 74A” shall be inserted. 

34. In the principal Act, after section 128, the following section shall be inserted, namely:––  

“128A. (1) Notwithstanding anything to the contrary contained in this Act, 

where any amount of tax is payable by a person chargeable with tax in 

accordance with,–– 

(a) a notice issued under sub-section (1) of section 73 or a 

statement issued under sub-section (3) of section 73, and 

where no order under sub-section (9) of section 73 has been 

issued; or 

(b) an order passed under sub-section (9) of section 73, and 

where no order under sub-section (11) of section 107 or sub-

section (1) of section 108 has been passed; or  

(c) an order passed under sub-section (11) of section 107 

or sub-section (1) of section 108, and where no order 

under sub-section (1) of section 113 has been passed,  

pertaining to the period from 1st July, 2017 to 31st March, 

2020, or a part thereof, and the said person pays the full 

amount of tax payable as per the notice or statement or the 

order referred to in clause (a), clause (b) or clause (c), as the 

case may be, on or before the date, as may be notified by the 

Government on the recommendations of the Council, no 

interest under section 50 and penalty under this Act, shall be 

payable and all the proceedings in respect of the said notice 

or order or statement, as the case may be, shall be deemed to 

be concluded, subject to such conditions as may be 

prescribed: 

Provided that where a notice has been issued under 

sub-section (1) of section 74, and an order is passed or 

required to be passed by the proper officer in pursuance of 

the direction of the Appellate Authority or Appellate 

Tribunal or a court in accordance with the provisions of sub-

section (2) of section 75, the said notice or order shall be 

considered to be a notice or order, as the case may be, 

referred to in clause (a) or clause (b) of this sub-section: 

Waiver of 

interest or 

penalty or both 

relating to 

demands raised 

under section 

73, for certain 

tax periods. 

Amendment of 

section 122 of 

Guj. 25 of 2017. 

 

Amendment of 

section 127 of 

Guj. 25 of 2017. 

 

Insertion of 

section 128A to 

Guj. 25 of 2017. 
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Provided further that the conclusion of the 

proceedings under this sub-section, in cases where an 

application is filed under sub-section (3) of section 107 or 

under sub-section (3) of section 112 or an appeal is filed by 

an officer of state tax under sub-section (1) of section 117 or 

under sub-section (1) of section 118 or where any 

proceedings are initiated under sub-section (1) of section 

108, against an order referred to in clause (b) or clause (c) or 

against the directions of the Appellate Authority or the 

Appellate Tribunal or the court referred to in the first 

proviso, shall be subject to the condition that the said person 

pays the additional amount of tax payable, if any, in 

accordance with the order of the Appellate Authority or the 

Appellate Tribunal or the court or the Revisional Authority, 

as the case may be, within three months from the date of the 

said order:  

Provided also that where such interest and penalty 

has already been paid, no refund of the same shall be 

available. 

(2)  Nothing contained in sub-section (1) shall be applicable in respect of any amount 

payable by the person on account of erroneous refund. 

(3)  Nothing contained in sub-section (1) shall be applicable in respect of cases where an 

appeal or writ petition filed by the said person is pending before Appellate Authority 

or Appellate Tribunal or a court, as the case may be, and has not been withdrawn by 

the said person on or before the date notified under sub-section (1).  

(4)  Notwithstanding anything contained in this Act, where any amount specified under 

sub-section (1) has been paid and the proceedings are deemed to be concluded under 

the said sub-section, no appeal under sub-section (1) of section 107 or sub-section (1) 

of section 112 shall lie against an order referred to in clause (b) or clause (c) of sub-

section (1), as the case may be.”. 

35. In the principal Act, in section 171, 

(a) in sub-section (2), the following proviso and Explanation shall be inserted, namely:– 

“Provided that the Central Government may by notification, on the 

recommendations of the Council, specify the date from which the said Authority shall 

not accept any request for examination as to whether input tax credits availed by any 

registered person or the reduction in the tax rate have actually resulted in a 

commensurate reduction in the price of the goods or services or both supplied by him. 

Explanation.––For the purposes of this sub-section, “request for examination” 

shall mean the written application filed by an applicant requesting for examination as 

to whether input tax credits availed by any registered person or the reduction in the 

tax rate have actually resulted in a commensurate reduction in the price of the goods 

or services or both supplied by him.”; 

(b) the Explanation shall be renumbered as Explanation 1 thereof, and after Explanation 

1 as so renumbered, the following Explanation shall be added, namely:–– 

“Explanation 2. ––For the purposes of this section, the expression “Authority” 

shall include the ‘Appellate Tribunal’.”. 

36. In the principal Act, in Schedule III, after paragraph 8 and before Explanation 1, the 

following paragraphs shall be inserted, namely:–– 

Amendment of 

section 171 of 

Guj. 25 of 2017. 

 

Amendment of 

Schedule III of 

Guj. 25 of 2017. 
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“9. Activity of apportionment of co-insurance premium by the lead insurer to the co-insurer 

for the insurance services jointly supplied by the lead insurer and the co-insurer to the 

insured in co-insurance agreements, subject to the condition that the lead insurer pays the 

central tax, the State tax, the Union territory tax and the integrated tax on the entire amount 

of premium paid by the insured. 

10. Services by insurer to the reinsurer for which ceding commission or the reinsurance 

commission is deducted from reinsurance premium paid by the insurer to the reinsurer, 

subject to the condition that the central tax, the State tax, the Union territory tax and the 

integrated tax is paid by the reinsurer on the gross reinsurance premium payable by the 

insurer to the reinsurer, inclusive of the said ceding commission or the reinsurance 

commission.”. 

37. No refund shall be made of all the tax paid or the input tax credit reversed, which would 

not have been so paid, or not reversed, had section 6 been in force at all material times. 

38. (1) The Gujarat Goods and Services Tax (Amendment) Ordinance, 2024 is hereby 

repealed.  

(2)  Notwithstanding such repeal, anything done or any action taken under the principal 

Act as amended by the said Ordinance, shall be deemed to have been done or taken 

under the principal Act, as amended by this Act. 

------------ 

Repeal and 

Saving.  

 

Guj. Ord. 3 of 

2024.  

 

No refund of tax 

paid or input tax 

credit reversed.  
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The following Act of the Gujarat Legislature, having been assented to by the Governor on the  

18th September, 2025 is hereby published for general information. 

K. M. LALA, 

Secretary to the Government of Gujarat, 

Legislative and Parliamentary Affairs Department. 

GUJARAT ACT NO. 13 OF 2025. 

(First published, after having received the assent of the Governor, in the “Gujarat Government 

Gazette”, on the 19th September, 2025). 

AN ACT 

 further to amend the Gujarat Goods and Services Tax Act, 2017.  

 It is hereby enacted in the Seventy-sixth Year of the Republic of India as follows:  

 

 

 

 

 

 

1. (1) This Act may be called the Gujarat Goods and Services Tax (Second Amendment) Act, 

2025. 

(2)    Save as otherwise provided in this Act, – 

(a) section 6 shall be deemed to have come into force with effect from the 1st April, 

2025; and 

(b) the remaining provisions shall come into force on such date as the State 

Government may, by notification in the Official Gazette, appoint: 

Provided that different dates may be appointed for different provisions of this Act. 

Short title and 

commencement. 
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Amendment of 

section 2 of  

Guj. 25 of 2017. 

2. In the Gujarat Goods and Services Tax Act, 2017 (hereinafter referred to as “the principal 

Act”), in section 2, – 

(i) in clause (61), after the word and figure “section 9”, the words, brackets and figures “of 

this Act or under sub-section (3) or sub-section (4) of section 5 of the Integrated Goods 

and Services Tax Act, 2017” shall be inserted with effect from the 1st day of April, 2025; 

(ii) in clause (69), for sub-clause (c), the following sub-clause shall be substituted, namely: -  

“(c) a Municipal Committee, a Zilla Parishad, a District Board, and any other 

authority legally entitled to, or entrusted by the Central Government or any State 

Government with the control or management of a municipal fund or a local fund. 

Explanation. –– For the purposes of this sub-clause– 

(a) “local fund” means any fund under the control or management of an authority of 

a local self-government established for discharging civic functions in relation to 

a panchayat area and vested by law with the powers to levy, collect and 

appropriate any tax, duty, toll, cess or fee, by whatever name called; 

(b) “municipal fund” means any fund under the control or management of an 

authority of a local self-government established for discharging civic functions in 

relation to a metropolitan area or municipal area and vested by law with the 

powers to levy, collect and appropriate any tax, duty, toll, cess or fee, by whatever 

name called;”; 

(iii) after clause (116), the following clause shall be inserted, namely: – 

“(116A) “unique identification marking” means the unique identification marking 

referred to in clause (b) of sub-section (2) of section 148A and includes a digital stamp, 

digital mark or any other similar marking, which is unique, secure and non-

removable;”. 

Guj. 25 of 2017. 

 

 

 

 

13 of 2017. 

Amendment of 

section 12 of  

Guj. 25 of 2017. 

3. In the principal Act, in section 12, sub-section (4) shall be deleted. 

 

 

Amendment of 

section 13 of  

Guj. 25 of 2017. 

4. In the principal Act, in section 13, sub-section (4) shall be deleted. 

 

 

Amendment of 

section 17 of  

Guj. 25 of 2017. 

5. In the principal Act, in section 17, in sub-section (5), in clause (d), – 

(i) for the words “plant or machinery”, the words “plant and machinery” shall be substituted 

and shall be deemed to have been substituted with effect from the 1st day of July, 2017; 

(ii) the existing Explanation shall be renumbered as Explanation 1 thereof, and after 

Explanation 1 as so renumbered, the following Explanation shall be added, namely: – 

“Explanation 2. – For the purposes of clause (d), it is hereby clarified that 

notwithstanding anything to the contrary contained in any judgment, decree or order of 

any court, tribunal, or other authority, any reference to ‘plant or machinery’ shall be 

construed and shall always be deemed to have been construed as a reference to ‘plant and 

machinery’.”. 

 

Amendment of 

section 20 of  

Guj. 25 of 2017. 

6. In the principal Act, in section 20, – 

(i) in sub-section (1), after the word and figure “section 9”, the words, brackets and figures 

“of this Act or under sub-section (3) or sub-section (4) of section 5 of the Integrated 

Goods and Services Tax Act, 2017” shall be inserted; 

(ii) in sub-section (2), after the word and figure “section 9”, the words, brackets and figures 

“of this Act or under sub-section (3) or sub-section (4) of section 5 of the Integrated 

Goods and Services Tax Act, 2017,” shall be inserted. 

 

 

 

 

13 of 2017. 

 

 

13 of 2017. 
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 7. In the principal Act, in section 34, in sub-section (2), for the existing proviso, the following 

proviso shall be substituted, namely: – 

          “Provided that no reduction in output tax liability of the supplier shall be permitted, if 

the–– 

(i) input tax credit as is attributable to such a credit note, if availed, has not been reversed by 

the recipient, where such recipient is a registered person; or  

(ii) incidence of tax on such supply has been passed on to any other person, in other cases.”. 

Amendment of 

section 34 of  

Guj. 25 of 2017. 

 8. In the principal Act, in section 38, – 

(i) in sub-section (1), for the words “an auto-generated statement”, the word “a statement” 

shall be substituted; 

(ii) in sub-section (2), –– 

(a) for the words “auto-generated statement under”, the words “statement referred in” 

shall be substituted; 

(b) in clause (a), the word “and” shall be deleted; 

(c) in clause (b), after the words “by the recipient,”, the word “including” shall be 

inserted; 

(d) after clause (b), the following clause shall be inserted, namely: – 

 “(c) such other details as may be prescribed.”. 

Amendment of 

section 38 of  

Guj. 25 of 2017. 

 9. In the principal Act, in section 39, in sub-section (1), for the words “and within such time”, the 

words “within such time, and subject to such conditions and restrictions” shall be substituted. 

Amendment of 

section 39 of  

Guj. 25 of 2017. 

 10. In the principal Act, in section 107, in sub-section (6), for the existing proviso, the following 

proviso shall be substituted, namely: – 

 “Provided that in case of any order demanding penalty without involving demand of any 

tax, no appeal shall be filed against such order unless a sum equal to ten per cent. of the said 

penalty has been paid by the appellant.”. 

Amendment of 

section 107 of  

Guj. 25 of 2017. 

 11. In the principal Act, in section 112, to sub-section (8), the following proviso shall be added, 

namely: – 

      “Provided that in case of any order demanding penalty without involving demand of any 

tax, no appeal shall be filed against such order unless a sum equal to ten per cent. of the said 

penalty, in addition to the amount payable under the proviso to sub-section (6) of section 107 

has been paid by the appellant.”. 

Amendment of 

section 112 of  

Guj. 25 of 2017. 

 12. In the principal Act, after section 122A, the following section shall be inserted, namely:  

“122B. Notwithstanding anything contained in this Act, where any person 

referred to in clause (b) of sub-section (1) of section 148A acts in contravention 

of the provisions of the said section, he shall, in addition to any penalty under 

Chapter XV or the provisions of this Chapter, be liable to pay a penalty equal to 

an amount of one lakh rupees or ten per cent. of the tax payable on such goods, 

whichever is higher.”. 

Insertion of new 

section 122B of 

Guj. 25 of 2017. Penalty for 

failure to 

comply with 

track and trace 

mechanism. 
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Insertion of new 

section 148A of 

Guj. 25 of 2017. 

13. In the principal Act, after section 148, the following section shall be inserted, namely: – 

 “148A. (1) The Government may, on the recommendations of the Council, by 

notification, specify, – 

 

(a)    the goods; 

(b)  persons or class of persons who are in possession or deal with such goods, 

to which the provisions of this section shall apply. 

(2)  The Government may, in respect of the goods referred to in clause (a) of sub-section  

(1), – 

(a)  provide a system for enabling affixation of unique identification marking and for 

electronic storage and access of information contained therein, through such 

persons, as may be prescribed; and 

(b)  prescribe the unique identification marking for such goods, including the 

information to be recorded therein. 

(3)  The persons referred to in sub-section (1), shall, – 

(a)  affix on the said goods or packages thereof, a unique identification marking, 

containing such information and in such manner; 

(b)  furnish such information and details within such time and maintain such records 

or documents, in such form and manner; 

(c)  furnish details of the machinery installed in the place of business of manufacture 

of such goods, including the identification, capacity, duration of operation and such 

other details or information, within such time and in such form and manner; 

(d)  pay such amount in relation to the system referred to in sub-section (2), 

as may be prescribed.”. 

 

Amendment of 

Schedule III of 

Guj. 25 of 2017. 

 

 

 

 

 

14. In the principal Act, in Schedule III, – 

(i) in paragraph 8, after clause (a), the following clause shall be inserted and shall be 

deemed to have been inserted with effect from the 1st day of July, 2017, namely: – 

“(aa) Supply of goods warehoused in a Special Economic Zone or in a Free Trade 

Warehousing Zone to any person before clearance for exports or to the Domestic Tariff 

Area;”; 

(ii) in Explanation 2, after the words “For the purposes of”, the words, brackets and letter 

“clause (a) of” shall be inserted and shall be deemed to have been inserted with effect 

from the 1st day of July, 2017; 

(iii) after Explanation 2, the following Explanation shall be inserted and shall be deemed to 

have been inserted with effect from the 1st day of July, 2017, namely: –– 

“Explanation 3. –– For the purposes of clause (aa) of paragraph 8, the expressions 

“Special Economic Zone”, “Free Trade Warehousing Zone” and “Domestic Tariff 

Area” shall have the same meanings respectively as assigned to them in section 2 of the 

Special Economic Zones Act, 2005.”. 28 of 2005. 

Track and 

trace 

mechanism 

for certain 

goods. 
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 15. No refund shall be made of all such tax which has been collected, but which would not have 

been so collected, had section 15 been in force at all material times. 

No refund of  

tax collected. 

Guj. Ord. 1 of 

2025. 

16. (1)  The Gujarat Goods and Services Tax (Second Amendment) Ordinance, 2025 is hereby 

repealed.  

(2)  Notwithstanding such repeal, anything done or any action taken under the principal Act 

as amended by the said Ordinance, shall be deemed to have been done or taken under 

the principal Act, as amended by this Act. 

Repeal and  

saving. 

------------  




